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CPCB Report in Compliance of Hon’ble NGT Order dated
23.07.2024 in Appeal No. 11/ 2024 in the matter of M/s
Jayshri Gayatri Foods Products Pvt. Ltd. v/s MPPCB, Bhopal

Hon’ble National Green Tribunal (CZ) vide its order dated 23.7.2024 in
Appeal No. 11 of 2024 directed under Para 9 as:

Para 9. “Regional Director, CPCB, Bhopal is authorised and directed to
nominate any competent scientist to visit the site and examine the
matter and report before the next date of hearing. Mr. Yadvendra
Yadav representing and copy of the same be provided to the learned
counsel for CPCB for compliance”.

Copy of the order dated 23.7.2024 is enclosed as Annexure- 1.

In compliance of the Hon’ble NGT direction a team of following officers was
constituted on 23.7.2024 by Regional Director, CPCB, Bhopal for complying
the said order. Copy of the office order is enclosed as Annexure-2. The details
of the nominated officers are as given below:

1. Sh. Sunil Kumar Meena, Scientist ‘E’, CPCB, RD-Bhopal
2. Dr. Ranu Chouksey Verma, Scientist ‘C’, CPCB, RD-Bhopal

Following officer along with the laboratory staff of CPCB visited the site i.e.
M/s Jayshri Gayatri Foods Products Pvt. Ltd and area around the site on 24th
July 2024 to account the environmental issue etc. Sh. Jaydeep Banerjee,
Vice-president and Sh. Amit Kuklod, Director was present during the visit as
the representative of the industry.

During the inspection of the concern site, the team has visited the Plant,
Process area, old ETP, new ETP and examined the surrounding areas in the
vicinity of the plant including drain flows adjacent to the unit. The samples of
surface water from the drain at upstream and downstream of the unit were
also collected by the team during the visit to assess the concentration of
pollutants.

1.0 Background
» An appeal was filed by M /s Jayshri Gayatri Foods Products Pvt.
Ltd before Hon’ble NGT against the closure direction issued by
Madhya Pradesh Pollution Control Board (MPPCB) on 16.7.2024
based on the inspection carried out on 10.7.2024.
» This Closure direction resulted in immediate cut down of
electricity and water supply at 7:00 PM on the date of closure
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direction i.e. 16.07.2024. Stating that no any prior notice and
opportunity of reply/ hearing was given by the MPPCB.

» Further, it is contended by the appellant that it is an agricultural
based industry manufacturing dairy products, which provides
employment opportunities and benefits to local farmers engaged
in milk supply and due to this closure direction loss to economy
& employment arises.

» The major contention made by the appellant are related to not
following the prescribed procedure of sample collection as per the
Section 21 of Water (Prevention & Control of Pollution) Act 1974,
no opportunity of hearing was given before issuing the closure
direction of the industry against the provision prescribed under
Water (P&CP) Rule, 1975 Rule 34, Notice was not served as per
the Rule 35 of the Water (P&CP) Rule 1975 & Industry is
complying the CTO conditions & no irregularity was found.

2.0 Compliance status

2.1 Under Water (Prevention & Control of Pollution) Act, 1974

1. M/s Jayshri Gayatri Foods Products Pvt. Ltd. is located at Survey
No.279/3/1,279/3/2,279/ 3/3,279/3/4, Village- Pipaliyameera,
Dist. Sehore (MP) is involved in the manufacturing of dairy products
viz. Butter, Cheese, Cream, Dairy based dessert, Fat spread,
Flavoured milk, Ghee, Milk Powder, Paneer etc. During the visit on
24.7.2024, the unit was found non-operational.

2. The unit is having valid Consent to Operate (CTO) under Water & Air
Act till 31.12.2024 and valid Authorization under HOWM Rules,
2016 till 31.12.2028. The copy of CTO is enclosed as Annexure- 3.

3. The unit has an old ETP of 200KLD capacity, presently used as a
collection tank and pH correction is done here. On the day of the
visit, out of total 10 collection tanks, 04 were partially filled with
effluent with a thick layer of 1-2 inches of milk fat. 03 tanks were
empty & 3 tanks which were filled with fresh water to be used in fire
hydrant system. The old ETP needs to be dismantled as this is
established near the natural drain and there is very high possibility
of discharging the untreated effluent in odd situation. Storing

effluent just for pH correction is not acceptable as at the new ETP
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(SO0OKLD) still the pH at inlet ranges pH 5 to 5.5; which suggest that
no effective pH correction is being done at old ETP. Also, no flow
meter is installed at the outlet point of the Old ETP to record the
volume of wastewater pumped to new ETP for the treatment.

4. As per the water consumption record of 1st June to 16t July 2024,
the daily average consumption of water in the process, utility, floor
washing etc. is 261.79 KL out of which 28.54 KL is fresh water
supplied from Borewell and 233.25 KL is the RO permeate. The unit
has the NOC of CGWB for the borewell for abstracting 32.4KLD
groundwater, which found in line with the average daily abstraction
of the 1st June to 16t July, 2024. The copy of the NOC issued by
CGWA is enclosed as Annexure- 4. Also, the 1st June to 16t July
2024 water consumption is enclosed as Annexure- S along with the
production details.

5. The average daily generation of effluent during 1st June to 16t July
2024 is 368.5KL. This includes fresh water (28.5KL), RO permeate
(233.25KL) & the wastewater generated from the production of milk
products (106.7KL).

6. For the treatment of this effluent unit has established an Upflow
Anaerobic Sludge Blanket (UASB) based ETP plant of SOOKLD
capacity in year 2022 at GPS co-ordinate 23.14876, 77.1372 with
tertiary treatment via Ultra Filtration (UF) & Reverse Osmosis (RO).
The New ETP is about 2 Km distance (aerially) from the unit. The
HDPE pipeline of 4” diameter & 2.8” KM is laid down to carry effluent
from the unit to ETP for treatment. The return HDPE pipeline also
laid down to carry treated RO permeate to plant for re-use in the
process.

7. The ETP has following unit operation with specified capacity-

S. No. Unit Capacity (in KL)
1. Screen Chamber &Fat trapper | 08
2. Equalization tank 450
3. UASB reactor 3000
3
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4. Primary clarifier 150

5. Aeration tank 750

6. Secondary clarifier 150

7. Filter feed tank 25

8. Ultra-Filtration 50

9. Reverse Osmosis 20 KL/ hr
10. RO permeate tank 80

11. RO reject tank 70

8. As the production unit was non-operational after the closure
direction dated 16.7.2024, no fresh effluent is coming to new ETP.
Also, the flow meter was found not working. As the ETP is UASB

based, so keeping microbial culture alive is very much necessary,

due to this at ETP Equilization tank, UASB & Aeration tank

machinery were operational rest all were not operational. Therefore,

no sample was collected from the ETP during the inspection.

9. The flow meter installed after RO, to account outlet flow of RO

permeate was showing the totaliser reading of 90552 ms3.

The

electricity meter reading of the meter Serial no. HPL3687560
installed at ETP reveals following unit consumption:

Month Unit (KWH)
consumed
July 2023 21324
August 2023 25802
Sept 2023 26271
Oct 2023 21935
Nov 2023 24992
Dec 2023 22990
Jan 2024 29570
Feb 2024 34506
March 2024 27268
April 2024 28572
May 2024 27965
June 2024 27756

The unit consumption recorded on the electric meter reveals that the

ETP was operational on regular basis.

Details are enclosed as
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10.

11.

12.

Annexure- 6. However, it is pertinent that a detailed water audit shall
be conducted by the MPPCB to assess the water consumption, waste
water generation & utilization, as on the day of inspection i.e. 24.7.2024
the inlet flow meter at New ETP was not functioning and there is no flow
meter installed at plant premises to account the utilization of the

treated water.

The RO permeate is carried back to the unit through pipeline and
being used by the unit in process, washing and green belt
development; while RO reject is used for dust suppression,
horticulture at ETP area. Water mounted water sprinklers also

installed at the ETP area.

However, as per the CTO No. AWH-58552 ‘additional water
condition’ “Industry needs to install MEE & Dryers for the treatment
of the RO reject within 6 months to achieve ZLD as committed in the
reply submitted to MPPCB on 28.6.2023.” This condition is not yet
complied by the industry.

The unit has not submitted emergency protection plan/ ZLD scheme

to ensure no discharge of untreated effluent during ETP breakdown.

During the visit, no direct discharge of the treated or untreated effluent
in natural drain was observed from the unit premises. However, CPCB
team has investigated the matter of illegal discharge into the
agricultural field with the help of Google Satellite images and found
that the agri field situated on the right bank of the natural drain
flowing behind the industry was filled up with some odorous effluent.
The team observed green and blackish algal growth on the swampy
area, the vegetation was found damaged due to excessive water
accumulation. At few patches semi-dried white colors material was
also found on the same agri land having the similar smell as the
fermented milk products have. Two HDPE pipelines laid on the field

were also observed. The location where these observations were made
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were similar as observed by MPPCB during 10.7.2024. This is
subjective evidence that the untreated or partially treated effluent was
being discharged in these agri field which were about 250 meter
behind the industry. The geo location is 23.1675830, 77.1389077.

The overflow of these agri field was meeting natural drain on right bank
and cause water quality deterioration. However, on the day of visit i.e.

24.07.2024 no such effluent was meeting the natural drain.

The google map of the drains, sampling locations & agricultural field
where illegal effluent dumping was observed are as shown below.

Drain & sampling location map 24.7.2024

Yellow & red color showing natural drains. Pin with serial no. showing 04 sampling location. Other pink
sheded area is representing the agricultural field where traces of discharge were observed.

|llegal discharge (}m Agri field

U’s drainin backyard of M/s Jayshr

"‘\'\

v

: \‘E/RJ’?;}SW Gayatri Pvt Lttd.

- .
Ufs:Brain near. Mis Jéyshri Unit

*

@pen Well at bipaliyameera Vill.

B/s drain at Pipaliyaméera Vill. (J p

Team CPCB has surveyed all natural drains passing behind the
plant & adjacent to the plant, also visited the Dugwell situated on
the right bank of the drain/river at Pipaliya Mira village. To verify
the facts and assess the concentration of pollutants in the drain, the
team has collected 04 nos. of surface water samples from the
upstream and downstream of nearby drain and an open well in
Pipaliya Mira village. The samples were analysed at CPCB RD Bhopal
Laboratory (An EPA recognised lab) for parameter of concern. The
details of the water samples collected along with analysis results are
tabulated below:
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Parameters Sampling Location Details with GPS Co-
ordinates

U/s Drain | Open Well at | D/s drain at | U/s drain n
near M/s | Pipaliyameera | Pipaliyameera | backyard of
Jayshri Unit | Vill. Vill. M/s Jayshri
(23.165892, | (23.174319, (23.174674, (23.167393,
77.135793) | 77.129717) 77.128141) 77.137841)

pH 7.2 6.8 7.6 7.2

TSS 8 4 12 32

TDS 372 612 384 528

COD 7 3 29 14

BOD (27°C, 3 Result awaited

days)

Chloride 24 41 28 41

Oil & Grease 2.0 2.0 2.0 2.1

Note: Except pH all units are in mg/l

The analysis result of concern parameters shows no abnormal
values. However, these analysis results are not conclusive as the
sampling is carried out in monsoon season due to which the natural
drains were having good flow and due to sufficient dilution, no
pollutant concentration was recorded in higher range.

The copy of test reports is enclosed as Annexure- 7.

Water sampling at the agricultural field where traces of effluent
discharge were observed was not carried out as no flowing water was
available on the site. Also, as ETP installed by the industry was non-
operational due to closure of the unit, samples were not collected
from the ETP during inspection.

The samples were collected from the outside boundary of the
premises, on the request of the industry representative (hereinafter
‘occupier’) the samples were collected as per the prescribed
procedure of sampling as per E(P) Act, 1986 and samples were sealed
& signed along with a notice served to occupier for the intend of
sampling. The second part of the samples were provided to occupier
in sealed form. The copy of Form-I under Rule- 7 of E(P) Act, 1986
‘Notice of intention to sample analysed’ is enclosed as Annexure- 8.

14. Septic tank provided for the treatment of sewage generated inside the

premises.

As the industry has indirectly discharged effluent into the natural
drain, as the ZLD plant not yet installed, as the emergency protection
plan not submitted yet, as flow meter at new ETP is not functional and
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the old ETP is still under use, PTZ camera is not installed at old ETP,
it is concluded that unit is not complying under Water (Prevention &
Control of Pollution) Act 1974.

2.2 Under Air (Prevention & Control of Pollution) Act, 1981

1. The unit is having 02 nos. of boilers of capacity 8 TPH and 12 TPH.

2. As Air pollution control system, the boilers are provided with stacks of
height 30 m & 31 m respectively and installed with baghouse filters.

3. The unit has made necessary arrangements for monitoring facility at
each stack like monitoring platform with ladders and port hole at
required height. However, the stack connected with 8 TPH boiler is
having monkey ladders in place of easy spiral ladders.

4. The boiler ash found stored near the boiler house requires effective
management.

5. The plantation is not as per the CTO condition i.e. 198 Nos. plants.

The industry is partially complying under the Air (P&CP) Act 1981.

2.3 Under Hazardous & Other Waste Management & TM Rules, 2016

1. The unit is having valid authorisation under HOW (M & TM) Rules, 2016
for generation of hazardous waste and which is valid up 31.12.2028.

2. The unit is generating spent used oil (Category 5.1) which is mainly
used in compressor, which is informed as to be sold to authorized
dealers.

3. For the storage of hazardous waste, the unit has not provided proper
closed room acquainted with slope, side channels and pit. Empty drums
of used oils were kept in open within the premises along with the drums
of fat milk at the time of inspection.

4. As per the hazardous waste norms, no hazardous waste board was
displayed at the hazardous waste storage area.

5. The unit has not provided the record of hazardous waste generated as
per Form- 3 of rule 6(5) of HOW(M & TM) Rules, 2016.

6. The unit has not provided Hazardous waste Display Board with
quantity provided at the front gate of Unit. It was informed that is
recently painted and soon will be updated.

The industry is partially complying under the HOW (M & TM) Rule,
2016.

Observations on the discharge in nearby drain:

1. The unit (M/s Jayshri Gayatri Food Products Ltd, Sehore) is located at
Khasra No. 279/3/1, 279/3/2, 279/3/3, 279/3/4, Village -

8
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Pipaliyameera, Tehsil - Sehore, Distt. Sehore. Total land area is 0.356
Ha. The nearest village Pipaliyameera is situated at approx. 1.20 km
away from the unit.

. On the day of field visit of CPCB team on 24.07.2024, the unit was not
operational as in compliance of MPPCB closure notice dated 16.07.2024
direction u/s 33A of Water (P&CP) Act 1974; the Madhya Pradesh
Electricity Board (MPEB) disconnected the power connection on 7: 00
PM dated 16.07.2024.

. During the visit, no direct discharge of the treated or untreated effluent
in natural drain was observed from the unit premises. However, the
unit is found indirectly discharging the untreated or partially treated
effluent in to the Agri field situated on the right bank of the natural
drain flowing behind the industry. The overflow of these agri field was
meeting natural drain on right bank and cause water quality
deterioration.

3.0 Contention on sampling procedure adopted by MPPCB on
10.7.2024

The appellant under Para 8 of the Appeal No. 11 of 2024 made the
contention that the prescribed procedure of sampling as prescribed
under section 21 (3) of the Water (Prevention & Control of Pollution)
Act, 1974 was not adopted by the Regional Office, Bhopal on the
day of inspection i.e. 10.7.2024, also the appellant is unknown
about the said water sampling.

» In this regard, it is humbly submitted that this office has received
the MPPCB inspection (dt. 10.7.2024) report on 24th July 2024
and as per the report, it is inferred that the visit was w.r.t. the
complaint of the District Administration. Further, the legal
sampling was carried out on 10.7.2024 in presence of the
industry representative by the Chemist & lab assistant of the
Regional Office, MPPCB, Bhopal. During the inspection officials
of district administration, Sehore were also present. Copy of the
inspection report dated 10.7.2024 is enclosed as Annexure- 9.

Further, the observation given at point no. 5 of the inspection
report state that:

“TSIIT JRITH & 3URIFd Gol & HIE 3G9 FT [ARET0T f&ar a7 vq
IFRIETOT ERTeT 31T GaRT JTeRT GO Siel &l 9159 & HTETH &
3qF19T & NS GRET & SIEY A (3HET9r 23.1679 G - 77.13864)
9 fAETIRT & 9T g1
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To verify the factual status, the Officers of CPCB have visited the
site on 24.7.2024 and observed that 02 HDPE pipes were laid in
the agricultural land lying on the right bank of the non-perennial
natural drain. The agricultural land was swampy in nature and
black & green algal growth on the accumulated water was
observed. Near one of the places in agricultural field, semi dried
white deposits were observed that was having odor similar to
fermented milk compounds. At one side of the agricultural field,
newly made bund of soil was observed. This bund is majorly made
to stop the overflow of the agricultural field in the drain. CPCB
team is in opinion that this is the point from where the industrial
discharge effluent met the natural drain and cause the grave
environmental concern during that period. However, on the day
of visit i.e. 24.7.2024 due to good flow in natural drain no traces

were observed in drain.

The field observations of the CPCB officers are found in line the
observation made in by the MPPCB in the inspection report

(10.7.2024).

The sample collected by the MPPCB on 10.7.2024 along with the
industrial representative was under the prescribed Form-XII
under Rule 34 of the Water (P&CP) Act 1974. The copy of the same

is enclosed as Annexure- 10.

However, MPPCB may submit its response in compliance of the

Hon’ble NGT order dated 23.4.2024.

Photographs of the swampy agricultural field lying on the right
bank of the natural drain taken during the visit (24.7.2024) are

as given below:
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Newly made bund to stopoverﬂ from the agricultural field

Other field photographs are enclosed as Annexure- 11.

4.0 Contention on opportunity of reply/hearing was not provided before
the closure direction against the provision prescribed under Water
(P&CP) Rule, 1975 Rule 34

The closure direction was issued by MPPCB on 16.7.2024 and on the
same day the electricity & water supply connection were cut down.
However, there is a provision of giving an opportunity of not less than 15
days from the date of service of a notice is provided under Rule 34 (3) of
Water (P&CP) Rule 1975.

Here it is pertinent to mention that Rule 34 of Water (P&CP) Rule
1975 is under Chapter 11 with a heading of “Powers and functions
of the Central Board in relation to Union Territories”, which are
not applicable on State Board as Madhya Pradesh has notified
their own rules of Water (P&CP) (Madhya Pradesh) Rule, 1975 on
8th December 1975.

» In this regard, it is humbly submitted that giving an opportunity of
hearing falls under the “Principle of Natural Justice”. However, under the

Rule 37 (4) & (6) of ‘Directions’ of Water (P&CP) (Madhya Pradesh) Rules
1975 stated following:

12
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Rule 37 (4) Where the proposed direction is for the stoppage or regulation of
electricity or water or any other services affecting the carrying
on any industry, operation or processs and is sought to be
issued to an officer or an authority. A copy of the proposed
direction shall also be endorsed to the occupier of the industry,
operation or process, as the case may be, and objections, if any.
filed by the occupier with an officer designated in this behalf
shall be dealt with in accordance with the procedures under
sub-rules (3) and (5) of this rule:

Provided that no opportunity of being heard shall be given to
the occupier, if he had already been heard earlier and the
proposed direction referred to in sub rule (3) above for the
stoppage or regulation of electricity or water or any other service
was the resultant decision of the State Board after such
earlier hearing.

Rule 34 (6) In case where the State Board is of the opinion that there is
likelihood of a grave injury to the environment and it is not
expedient to provide an opportunity to file objections against the
proposed direction it may. for reasons to be recorded in writing,
issue directions without providing such an opportunity:

In view of likelihood of the grave injury to the environment, it is
not expedient to provide the opportunity if State Board opined
so. In the present matter, where intentional discharge of effluent
on the agricultural field was done and the overflow met the
natural drain and resulted in water contamination. This may be
considered as a grave injury to the environment as it was an
intentional discharge done by the industry.

Further, it is pertinent to mention here that in an earlier matter
at Hon’ble NGT O.A. 15 of 2022 in the matter of Mangilal
Mewada Vs State of Madhya Pradesh, similar kind of issue was
raised against M /s Jayshri Gayatri Foods Products Pvt. Ltd. by
the nearby villagers about the discharge of effluent in the
natural drain. The MPPCB issued closure direction under
Section 33A of Water (P&CP) Act 1974 on 19.1.2022 for
discharging effluent outside the premises and operating without
valid CTO. An Environmental Compensation of Rs.
1,20,50,000/- was also imposed for the violation period i.e.
1.6.2019 to 19.1.2022.

Copy of the Water (P&CP) (Madhya Pradesh) Rule 1975 is
enclosed as Annexure-12.
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5.0 Contention on not serving the notice as per the Water (P&CP)
Rule, 1975 Rule 35

In this regard, it is humbly submitted that MPPCB may submit its response
on this “Manner of giving notice”, however this should to be as per the
prescribed procedure laid under Rule 38 of Water (P&CP) (Madhya Pradesh)
Rules 1975.

6.0 Conclusion

On the day of visit i.e. 24.7.2024, the intentional discharge was observed
in the agricultural field lying on the right bank of the natural drain flowing
behind the industry. The collected 04 samples from upstream &
downstream drains w.r.t industry premises were analysed for pH, COD,
TSS, TDS, Chloride and O&G. The analysis results have not shown any
significant contamination. However, these results can’t be treated as
conclusive as the sampling were carried out in monsoon season and the
drains were having good flow and dilution. Additionally, the initial
inspection by MPPCB occurred 15 days prior to the CPCB visit, making it

unlikely to detect higher concentrations of pollutants.

Earlier also in year 2022, the effluent discharge outside the premises was
reported and Environmental Compensation (EC) was imposed. Similar kind
of intentional discharge was done in this year 2024. Such kind of act can
be treated under grave injury to the environment. However, in such case
when the raw material is perishable in nature and employment of many is

on stake, an opportunity of hearing may be provided to the industry.

The revocation of the closure direction may be considered after the following
compliances made by the industry:
1. Submit the action plan for cleaning the agricultural land where
intentional discharge was done & execute within 7 days.
2. Clean up the old ETP and put PTZ camera to supervise any discharge

outside the premise.
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3. Scientifically dispose the raw material spoiled during the closure
period.

4. Submit the ZLD plan with Bank Guarantee to MPPCB.
Submit the emergency protection plan.
Provide the Hazardous waste storage site, display board as per the
HOWM Rules 2016.

7. Provide separate storage for milk fat storage to avoid spillage.
Repair flow meter installed at new ETP inlet & other places. Install flow
meter at the effluent outlet point at the plant premises. MPPCB may

verify the functionality of the same.

Also, it is recommended that
» MPPCB may conduct the water audit of the industry to ascertain
the actual water consumption, waste water generation, treatment &
utilization.
» MPPCB may assess & imposed Environmental damage cost and

recover the same.

o)

(Sunil Kuinar Meena) (Dr Ranu Chouksey Verma)
Scientist-E Scientist-C
CPCB, RD, Bhopal CPCB, RD, Bhopal
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Annexure-1

Item No. 02
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Appeal No.11/2024(C2Z)
M/s Jayshri Gayatri Foods Products Pvt. Ltd. Appellant(s)
Vs.
MPPCB through its Member Secretary & Ors. Respondent(s)

Date of Hearing: 23.07.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Appellant(s): Mr. Om Shankar Shrivastava, Adv.
Mr. Dharamvir Sharma, Adv.

For Respondent(s): Ms. Parul Bhadoria, Adv.
Mr. Yadvendra Yadav, Adv.

ORDER

. Challenge to this appeal is the order dated 16.07.2024, whereby and
whereunder the closure direction has been issued against the unit of the
appellant by the MPPCB.

. The contention of the Learned Counsel for the Appellant is that proper
opportunity of hearing was not provided to the appellant.

. Issue notice to the Respondent.

. It is further contended that the appellant runs an agricultural based
industry manufacturing dairy products in Village-Pipaliya Meera, Tehsil-
Sehore, District- Sehore (M.P.) which provides employment to about 2000
persons. There are more than 1 lakh farmers who are engaged in supply of

milk, having more than 2 lakh livestock, which is an environment friendly
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unit from 16.07.2024 till the filing of appeal, thus, causing great loss to
the GDP and the farmers.

_ Learned counsel for the appellant Mr. Om Shankar Shrivastava has
submitted that the action initiated by the a:ﬁthorities are in violation of
Water (Prevention and Control of Pollution) Rules, 1975 and Rule 34 that
there is a provision of providing opportunity of not less than 15 days and
further if the proposed direction is for the stoppage of regulation of the
electricity and water affecting the carrying of the industry in operation
then there rﬁust be an opportunity of hearing and objection to the affected
person. It is further argued that the provision contained in Section 21 of
the Water (Prevention and Control of Pollution) Act, 1974 (1,2and 3 have
not been complied‘ with).

_ Learned counsel for the State PCB Ms. Parul Bhadoria put in appearance
and so.ught information from the concerned department and submitted
that unit was found in violation of Water (Prevention and Control of
Pollution) Act, 1974 and thus immediate action was required and was
taken vide order impugned dated 16.07.2024. In response thereof it has
beén argued on behalf of the_appellant that Nayab tehsildar and Patwari
is not authorized to take the sample and further action taken by the
authorities concerned’ was not in accordance with provision of law.
 Learned counsel for the State PCB has sought one day’s time to file the
response. Response/reply may be filed before the next date of hearing. Till
date the status quo may be maintained and electricity and water

connection cannot be disconnected in view of the perishable nature of the

dairy items. Page 17 of 92



the CPCB is present and copy of the same be provided to the learned

counsel for CPCB for compliance.
10.In view of the facts, we direct the State Pollution Control Board, M.P./

Regional Officer, Sehore (having Jurisdiction) to submit the report.

List it on 25th July, 2024,

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM
23 July, 2024

Appeal No. 11/2024(CZ)
PN
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Annexure-3

M.P. Pollution Control Board
E-5, Arera Colony

14

T R Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2366191, Fax-0755-2463742

CONSENT NO: ***

PCB ID: 147111 |

Annex-A=2-

Consent No:AWH-58552

Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act,1974  under scction 21

ot the Air (Prevenuon & Control of Pollution) Act, 1981 and Authorization under Hazardous and other Waste (Management

To.
The Occupicer,
M/s. Jayshri Gavatri Food Product Pvt. Ltd. Sehore,
Survey No. 279/3/1, 279/3/2, 279/3/3, 279/3/4, Village - Pipaliyameera,
I'al : Schore, Dist : Schore (MP)
Subject:
& Transboundary movement) Rules, 2016
Ref:

D1.28.06.2023

Your Consent to Operate Application Receipt No. 1276799 Dt. 09/06/2023 and last communication received on

MWoath reference to vour above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
[he M P Pollution Control Board has agreed to grant consent up to 31/12/2024 & authorisation up to 31/12/2028, subject to the
rdiliment of the terms & conditions, enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location:

Khasras-279/3/1, 279/3/2, 279/3/3, 279/3/4, Village - Pipaliyameera, Tehsil & District Sehore (MP)

b. The capital investment in lakhs: Rs. 126.21
¢. Product & l’ruductmn C dpdCII\
) Pruduci 7_ - 7_”_7_7 - } Qty/ year [
Huiter 6000090 M;T,,,g
Cheese ~1800.000M.T
Cream 3600.000 M. T

Dary Based Dessert ( Sweet)
Fat Spread and Mayonise
Flavoured Milk

Gihee

Atk Powder

Pancer

Ready To Eat

Phe Vahdity of the consent s up to 31/12

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* Conditions under Hazardous Rules
* General condiions

960.000 M. T
3600.000 M. T

1800000.000 L Tq B

1200.000 M. T
7200.000 M.T

~ 6000.000M.T

 480.000 M.T

/2024 and has to be renewed before expiry of consent vahdlty Online application through
ANGN with annual heense fees in llm«*rcnm «d'shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right 1o amend/cancel / revoke the above condition in part or whole as and when required.

-
»

Signature N_C}LV rified

Digitally Signed p# : Chandra
Maohan Thakur$AS
Date: 13/07/2043 07:22:44 PM

(Oreanic Authentication on AADHAR from UIDAIL Server)

FeAay ¢ AFFOFIWT0OF

By the order of Chairman, MPPCB

LanrT ]

CHANDRA MOHAN THAKUR
Member Secretary

Paga
\ 7
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S — LT B Consent M.P. Pollution Control Board
- THAPE & 4 ﬁj;%% l\@/ L!E-é E-5, Arera Colony 1 5
é SRR S SRR AT S B

w Litestyle for

Nfl’ Ervicnment gdﬁ Parvavaran Parisar. Bhopal - 16 Mp
Tele : 07585-24066191. Fax-0735-24637.472

CONDITIONS PERTAINING TO WATER (PREVENTION 8 CONTROL OF POLLUTION) ACT 1974

1. The daily quantity of trade-effiéit of the unit shall not exceed 560.006+4-/day, and the daily quantity of sewage ol the
unit shall not exceed 3.170 KL/day -

2. Trade Effluent Treatment:- B
Theapplicant shall operate and maintain effluent treatment sysiem as per the proposal submitied to the Board and mamlam
the same properly to achieve following standards-

pH Between 55-90 DS Natexeeed 2100 my
Suspended Sohds Not exceed 100 mg/l Chlondes Not exceed 1006 myp |
BOD: Days 27 % Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

O1l and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall operate and maintain sewage treatment facility to achicve following standards-

pH Between 55-90
Suspended Solids Not cxceed 100 mg/l
BOD 3 Days 27 °C Not exceed 30 mg/l.
COD Not exceed 250 mg/1.
Oil and grease Not exceed 10 mgl
fecal coliform Not exceed 1000 MPN/100 mi
4. The effluent shall be treated up to prescribed Standards und reuse in the process. for cooling and for green belt

devolvement/gardening within premises. Hence zero discharge condition shall be pracueed. In no case treated eifluent shal
be discharged outside of industry/unit premises.

5. Water meter preferably clectromagnetic/ultrasonic type with digital flow recording facilitics shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray. process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.
jFSr | Water Code (Qtyinklpd - | WC:705280 | WWG: |Water Source|

Remark

|_Kilo Ltr per Day) | L R
I Boiler Feed ‘ 96.000 0.000 Reeyeled RO treated water of TP recyeled for botler v
2 Coo]_mg Water - # 24000 0.000 Reeveled RO treated water of | TP recveled tor Cooling
: B S e S e _ tower use
3 Domestic Purpose B 5.280 C3068 Borewell
4 | Floor, Utensils / Other Washing : 33.000 30.000 Reeycled RO treated witer of 1P recycled for Cleang
! use
5 MnfgProcess T 32000 249,000 Borewell
__6 ‘EO}EEJCCE\K_/@I_E;_ o ) _ 20.000 0.000 Other Used for Dust Suppression and Hoor cleanmy

6. Any change in production capacity, process, raw material used cte. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process moditications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent apphication for prior permission of the Roard

7. All treatment/control facilities/systems installed or used ﬁy the applicant shall be regularly maintained in cood workimg
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilitics or the undertaking of
any work in any water course or within its high flood level (HFL) arca

9. The specific effluent limitations and pollution control systems applicable to the discharge permitied herein are set forth as
above conditions

10. Compilation of Monitoring data-
1. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge. _
Consent No: AWI-55552

This Cernficate generated from xen mp nic.tn are valid and does not require phyvsical signarres. the cortiticare . an be vl dated online trom ven mp e s T N Pagat g
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& Al 5 iCF Consent ML.P. Pollution Control Board

i Rigs S ) E-5, Arera Colony 16
- sl el Order Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755-2466191. Fax-0755-2463742

|
it -t :
NSV -

—

1 Followmg promulgation of guidelines establishing test procedurts for the analysis of pollutants, all sampling an —
analyhical methods used 1o meet the mnn1|nr|ng/r_;;qmrcn'i'é'xm specified above shall conform to such guidelines unless
otherwise specitied sampling and analyticat methods shall conform to the latest edition of the Indian Standard specifications
and where it s not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
e American Public Heatth Association, New York U.S.A. shall be used.
Fhe applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through NGN the same to the Board

1 Recordmg of Monttoring Activities & Results-
1. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
("onsent.
1 The apphcant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
follows

(1) The date, exact place and time of sampling

(1) The dates on which analysis were performed

(nnWho performed the analysis?

{(1v ) The analytical icchmgues or methods used and

(v) he resalt ot all required analysis
n 1 the apphcant monutors any Pollutant more frequently as 1s by this Consent he shell include the results of such
montoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
ov the Board: Such inereased frequency shall be indicated on the Discharge Monitoring Report Form.
i Phe applicant shall retam for a minimum of 3 years all records of monitoring activities including all records of
Cahibration and maintenance of mstrumentation and original strip chart regarding continuous monitoring instrumentation.
Fhe pertod ol retention shall be extended during the course of any unresolved litigation regarding the discharge of
poltutants by the applicant or when requested by Central or State Board or the court.

12, Reportung of Monitoring Results:-
Monitoring Intormation required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board: -

F3 Lutation of discharge of o1l Hazardous Substance m harmful quantites:-

Fhe appheant shall not discharge o1l or other hazardous substances in quantities defined as harmful in relevant regulations
mto natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the appheant from any responsibilities, habilities. or penalties 1o which the applicant is or may be subject to clauses.

11 Lumtanion of visible floating solids and foam:
During the period begimning date of 1ssuance the applicant shall not discharge floating solids or visible foam.

P30 Disposal of Collected Sohd wasterssludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2010, Andsother Solids Sludges. dirt. silt or other pollutant separated from or resulting from treatment shall be
disposed o i such @ manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to caters
hody habiat, .

-
-

Lo Provision for Electric Power Failure-
Fhe applicant shall assure 1 the consent issuing authority that the applicant has installed or provided for an alternative
clectnie power source suificient to operate all facilities utthzed by the applicant to maintain compliance with the terms and
conditions of the Consent.

[7. Prohibinon of By pass system of treatment facilitics-
Ihe diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

where unavoidable to prevent loss of life or severe property damage, or
1 Where excessive storm drainape or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

L8 Industry: Institute amine management shall submit the information onhine through XGN 1n reference to compliance of
consent conditions

Consent Mo AW {88552 Page 22 Of 92
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M.P. Pollution Control Brmr(.l

s, C
R onsent ,
i \/ l;!g:? T E-5. Arcra Colony ‘] 7
N e Urder Parvavaran Parisar. Bhopal - 16 NP
Tele : 0755-2466191, Fax-07558-2463742

Additional Water condition:-
1. The industry shal install the MEE and Dryers for the treatment of RO reject within 06 Months to achieve ZLD as commutted wn the rephy
dated 28/06/2023. The action plan in this regards shall be submitied to the Board within one month from date of issue of this leua

2 The industry shall make the protection plan to-ensure o dhchurgc in nearby water body and same shall be submirted 1o the Board
s

o alongwath wath2ED scheme & Action Plan,
3. The industry shall not expand its production capacity without nh:mmmw the Baard

Consent No: AWIH-S8852
an b vadedated ondne o ven oy e o asnare HPE Naonhe Page- 470

Tins Certificate generated from sgn.mp nic in are vahd and does nor require plivcsweal signatures, Hhe certidicate
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\é:’; l iFE Consent M.P. Polluti];)n C;)nlrul(?(])ard 18
@ LIL = = 7 o ~ E-5, Arera Colony
‘/ N Order i g Parya\"z’a_r:a/nr]’arisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

e ) " S ——— q T

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

I The applicant shall operate and mamtain air pollution control system to achieve the level of pollutants to the following -
standards -

Name of section Capacity Stack Fuel ~ Control equipm;th installed T’.W)m—N_(-)x(m'QNMTE
) height(mtrs) o _— |

Botler 8 1PH a0 Coke  Bag Filter and SO2 control 150, 600,300 i
arrangement . |

Hotler 12 1P1I 3 Coal Bag Filter - CPMAsO ]
D.G Sets - S00KVA 3 Diesel  Acousticenclosure ~ |As per MoEF&CC & i
D GoSes SO0 KVA N Diesel  Acoustic enclosure ~_ |CPCB notification |

2 Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
1o/1 109, Some of the parameters are as follows:

. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m* 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m® 24 hrs. basis)

¢ Sulphur Droxide [SO2] (24 hrs. Basis) - 80 ug/m*

JdoNitrogen Oxades [NOx] (24 hrs. Basis) - 80 pg/m?

¢ Carbon Monoxide [COJ (8 hrs. Basis) - 2000 pg/m'?

3. The ndustry shall take adequate measures lor control ol noise level generated from industrial activities within the
prenuses less than 75 dB(A) during day time and 70 dB(A) during night time.
Fondustry Unit shall provide with cach stack port hole with safe platform of 1 meter width with support & spiral ladder/

Stepped ladder with hand rail up 1o monitoring platform as per specifications given in part-111 emission regulation of CPCB.
i no case monkey ladder shall be allowed as stack monitoring facility.

3o The mdustrysunit shall make the necessary arrangements for control of the fugitive emission from any source of

crssion section/actvities

o Al other fugitive emission sources such as leakages. seepages. spillages ete shall be ensured to be plugged or sealed or
made arrtight to avoid the public nuisance.

7 The mdustry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises )

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages

clte

9 Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
nunimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below..

(Minimum number of plnﬁﬁ‘lu be planted by the unit:-198 Nos. )
Additional Air condition:-

L. Theindustry shall wrie the name of the industry on the stack.
2. The industry shall install PTZ camera at Both the ETP and link to MPPCB ESC within 03 months to ensure ZLD.

€ onsent Mot A WH-585582 Pagg_ZA:Qf 92
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-\], Consent MLP. Pollution Control Board
L“EE e E-5. Arcra Colom 1 9

\.,‘/ e Order Paryavaran Parisar. Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

g T - —_—

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES (MANAGEMENT AND
~ “TRANSBOUNDARY MOVEMENT) RULES, 2016:- D

[See rule 6 (2} ] FORM—2

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

1. Number of authorisation and date of issue : 5

(3%

. Reference of application (No. and date) : COW-1276799, dt: 09/06/2023

3. COW-1276799, dt: 09/06/2023 of Jayshri Gayatri Food Product Pvi. Lid. Schore 1s hereby granted an authorisation
based on the enclosed signed inspection report (can be seen in xgn) for generation, collection. reception, storage.
transport, reuse, recycling, recovery, pre-processing, co-processing, utilisation. treatment, disposal or any other use of
hazardous or other wastes or both on the premises situated at279/3/1, 279/3/2, 279/3/3, 279/3/4, Plot No. 500, B-Scctor,
Sarvadharam Colony, Kolar Road, BPL , Schore, Sehore, Schore, Phone No. 9285201701

Details of Authorisation

Cé'tieg'(il:y-orf Hazardous Waste as per ‘Authorised mode of disposal or recycling Quantity
the Schedules 1, IT and 1T of these rules lor utilisation or co-processing, etc. (ton/annum)
Usedor Spemt QIS.1) COL.GEN.STO.RRI ‘ 0.500-M.

(1) The authorisation shall bc valid for a perlod of 01/01/2023~31/12/2028

(2) The authorisation is subject to the following general and specific conditions (Pleasc specify any conditions that need
to be imposed over and above general conditions, if any):

A. General conditions of authorisation:
l. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986. and the rules made
there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an - officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent. lend, sell. transfer or otherwise transport the hazardous and other wastes exeept
what 1s permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person
authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (1RP) for which this authorisation s being
granted considering all site specific possible scenarios such as spillages, Ieakages, fire ete. and their possible impacts and
also carry out mock drill in this regard at regular mterval of time:

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Wastc and Penalty

7. Itis the duty of the authorised person to take prior permission of the State Pollution Control Board to close down the
facility. e

-
=

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any aceidental occurrence and
its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be mamtaned

10. The hazardous and other waste which gets gencrated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specitic conditions of!
authorisation.

11. The importer or exporter shall bear the cost of import or export and migation of damages 1l any

12. An application for the renewal of an autlionsatioh Shalh Beiirdd&as laid down under these Rules,

This Certificate generared from xgn.mp. nic.in are valid and does not require physical signaturcs. the certificate can he valrdared vnline from xen mp mic i using “TPAT" Numbes Page. 679
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Consent " M.P. Pollution Control Board
= T ‘ E-5, Arera Colony  2()
M — Parvavaran Parisar, Bhopal - 16 MP

/ Tele : 0755-2466191, Fax-0755-2463742

3. Any other condimons for compliance as per the Guidelines issued by the Ministry of Environment, Forest and Climate
Change or Central Poilution Control Board from time to time.

4. Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year.

IS The non hazardous sohid waste arresting in the mdustry/unit/unit premises sweeping, etc. be disposed off scientifically
S0 as not 1o cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal
to dumpig site. required
B. Specific conditions:
I Thendustry shall display the information on hazardous waste generated on notice board of size 6° x 4’ (in Hindi &
Fnghshy outside the unit mam gate along with quantity and nature of hazardous chemicals being handled in the plant,
mcludimg wastewater, ar emission and hazardous wastes.,

2 The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

Additional Haz condition.-
e industry shall obtain imsurance under Public Liability Insurance Act, if applicable and shall submit a copy to the
board

2 Any unauthorized change in production capacity, process, raw materials, personnel, equipments etc. as mentioned in
the application by the person authorized shall constitute a breach of this authorisation.

3. The unit shall mamtain the records of hazardous waste as per the Form-3 of rule 6(5) and shall online submit the
annual return in Form-4.as per rule 6(5) 20(2) to this office on or before 30th June every year and preferably before
30th April.

b Fhe mtormaton regarding quantity of huzardous wastes generated and its analysis report should be sent to the Board
online at least annualy.

S Hazardous Waste Storage Site & Danger signboard shall be provided with all safety devices at the storage site.

6. The authorized person shall inform the name and address of the contact person / occupier responsible for hazardous
waste management.

7. In case of imporung Hazardous Waste, occupier shall apply to the M.P. Pollution Control Board, 180 days in
advance in Form-6. for permission to import of the waste as per Rule 13(i) of Hazardous and other Waste (Management
and Transboundary Movement) Rule 2016 as amended up to date.

N Inthe event of any accident due to handhing of h%ardous wastes, the authorized person must inform immediately to
the Regional Office & Head office of the board.on fax/telephone/email-it_mppeb@rediffmail.com about the incident
and detatl report should be sent m Form No.5 as per Rule-10 of Hazardous and other Waste (Management and
Transboundary Movement) Rule 2016 as amended uplo date.

Coosent No:AWH-58532 Page 26 Of 92
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s é”‘;!’%{é LiFF Consent AMLP. Pollution Control Board
tyle for

\lﬁ’é il F-5. Arera Caolony 21

N e ant QM Parvavaran Parisar. Bhopal - 16 NP
Tele 1 07582466191, Fax-0753-24637142

GENERAL CONDITIONS: T

|. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, ctc.w off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for-disposal 1o dumping
site. If required.

Non Hazardous Solid wastes:-

——— S—— — et &

Type of waste Quantity | Disposal
s - —_—— . -
Scrap/ Plastic packing material wood, card board, gunny begs cte To be inventorise within {Sale toauthorized party Ax Per CPCR Mol Gide
es / Othe
01 month ,hn“ thers

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative.
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes. reactors. premises cie to perform the functions of the
Board

b. To enter upon the applicant’s premises where an cffluent source 1s located or in which any records are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management. the new owner
partner / directors / proprictor shall immediately apply for the consent with new requisite mformation.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infrmgement of Central. State or local Taws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this amrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop clectric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional The
record of electricity consumption for running of pollution control cquipment shall be maintained and submitted to the Board
every month a

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorizanon
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department Agencies have 1o be obtamed by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3181
March on or before 30th September every vear to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if necded.

11. Knowingly making any false statement for obtaining consent or complhance of consent conditions shall resultin the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act

12. After notice and opportunity for the hearing. this consent may be modified. suspended or revoked by the Board m whole
or in part during its term for cause including. but not himited to. the following .

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all refevant facts

(¢) A change in any condition that requires temporary or permanent reduction or climination of the authorized discharge

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent No: AWH-58552

This Certificate generated from xgn mp nic in are valid and does not require phvsical signatures. the certificate can be valvdated ondine from vgw mp nic i s TP Nt Page- R 9
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Consent M.P. Pollution Control Board
= E-5, Arera Colony

ME! Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

90 ' 7 E -

Y3l Lol a‘:g{)’i(’lf’i(:r_),:

. Industry shall apply under PWM Rules 2016 and Hazardous and other wastes (Management & Trans boundry Movement) Rule, 2016.
Industry shall dispose off solid waste properly from time to time and the record of disposal shall be maintained.

The non hazardous wastes shall be disposed through the actual users only who have valid consents.

The industry shall maintain the record of generation and disposal of the non hazardous wastes in the form of logbook and same shall be
produced betfore the otficers of Pollution Control Board during inspection or visit.

5 The mdustry shall ensure that the reeyclable waste to be disposed to authorised recyclers only and while providing waste to any
recyeleractual user, original passbook of MPPCR shall be asked for entries. In case of no passbook waste shall not be given to recyclers.
Lhe mdustry shall dispose of the various sludge and sohd wastes generated from the unit as per relevant laws/rules.

R I

8]

faieany onditiane

I. The management shall obtain & maintain vahid NOC from Central Ground Water Board for extraction of ground water.
2. The management shall install Digital Water meter with digital flow recording facilities for measurement of ground water
consumption and provide 1ts connecuivity with server of Environment Surveillance Centre, M P Pollution Control Board

Bhopal for remote surverllance.

3. The management shall provide Rain water harvesting for ground water conservation and recycle treated waste water for
plantation and fTushing in consultation with expert agency if find suitable).

b Potable drnking water shall be used for drinking purposes only.

S Appropriate Tegal action shall be initiated 1n case of violation of above mentioned conditions by the competent authority.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 |, The Air (Prevention &
Control of Pollution) Act,1981 and the Authorization under Hazardous Waste (Management handling & Transboundary
movement) Amended Rule, 2016 is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewatl purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gascous emission.

For and on behalf of
M.P. Pollution Control Board

By the order of Chairman, MPPCB

CHANDRA MOHAN THAKUR

(Orpeanie Authentication on AADHAR from UIDAT Server) Member Secretary

FPAN #3FFOFIWTOF
Consent No:AWH-58552
PAan
vencrated from xgn mp e i ave valud and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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Annexue-4

Superintending Hydrogeologist ARG PN
No. 21-4 (155)/MER/CGWA/2021 =i A e Wi
Government of india
Central Ground Water Authority
Ministry of Water Resources,
To, River Development & Ganga Rejuvenation.

Mr. KishanModi

Village: Pipaliya Meera, Dist; Sehore (MP),

Pin — 466001. CGWA/IND/Proj/2021-1759
No. 21-4 (155)/MER/CGWA/2015 Date: 30-07-21

Sub: NOC for ground water withdrawal in respect of Village, Pipaliya Meera, Dist. Sehore (MP) for Jayshri
Gayatri Food Products Pvt. Ltd. Located at Village, Pipaliya Meera, Dist. Sehore, Madhya Pradesh.

Refer to you application dated 05-05-2021 on the above cited subject, Based on the recommendations of
Regional Director, CGWB, Bhopal vide their office letter No. CGWB/MER/CGWN2018-338 dated 30.07.2021
and further deliberations on the subject, the NOC of Central Ground Water Authority for ground water
withdrawal is hereby accorded to Jayshri Gayatri Food Products Pvt. Ltd. Located at Village, Pipaliya Meera,
Dist. Sehore, Madhya Pradesh. The NOC is, however subjected to the following conditions.

1. The firm may abstract 32.4 m3/day of ground water (not exceeding 11,826 m3/day dewatering the
mine seepage on account of mining intersecting the water table. No additional dewatering will be
will be done without prior approval of the CGWA.

2. The dewatering structure to be fitted with water meter by the industry at its own cost and
monitoring of ground water abstraction to be undertaken according on regular basis, at least once
in a month. The ground water quality to be mentioned twice in a year during the pre-monscon and
post-monsoon periods.

3. Mr. Kishan Modi Jayshri Gayatri Food Products Pvt. Ltd. Located at Village, Pipaliya Meera, Dist.
Sehore, Madhya Pradesh shall in consultation with the Regional Director, Central Ground Water
Board, Bhopal implement ground water recharge measures as proposed for augmenting the ground
water resources of the area. The completion of the artificial recharge structures may be done within
six months period from the date of issuance of this letter.

4. The photographs of the recharge structures after completion of the same are to be furnished
immediately to the Regional Director, Central Ground Water Board, Bhopa! for verification and

under intimation to this office.

West Block -2, Wing -3 Sector -1, R.K. Puram, New Delhi 110066
Tel : 011-26175362, 26175373, 26175379 * Fax: 011-261753,@
Website : www.Cgwa.noc.gov.in ¢
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5. The firm at its own cost shall install piezometers at suitable locations and execute ground water
regime monitoring programme in and around the project area on regular basis to keep a close
watch on water level trends for taking suitable measures to keep water level under controlled
conditions, in consultation with the Central Ground Water Board.

6. The ground water monitoring data in respect of S.NO.2 & 5 to be submitted to Central Ground
Water Board, Bhopal on regular basis at least once in a year.

7. The firm shall ensure proper recycling and reuse of wastewater after adequate treatment.

8. Action taken report in respect of S.NO. 1 to 7 may be submitted to CGWA within one year period.

9. The permission is liable to be cancelled in case of non-compliance of any of the conditions as
mentioned in S.NC. 1 to 8.

10. This NOC is subject to prevailing Central/State Government rules/laws or Court orders related to
construction of tube well/ground water withdrawal/construction of recharge or conservation
structures/discharge of effluents or any such matter as applicable.

11. This NOC does not absolve the applicant/proponent of this obligation/Reguirement to obtain other
statutory and administrative clearances from other Statutory and administrative authorities.

12. The NOC does not imply that other statutory/administrative clearances shall be granted to the
project by the concerned authorities, such authorities would consider the project on merits and be
taking decisions independently of the NOC.

<
Superipfending Hydrogeologist

Copy to:
1. The Member Secretary, Madhya Pradesh Pollution control Board.
2. Environment and Forests (I.A. Division), Paryavaran Bhawan, CGC Complex, D New Delhi.
3. The Controller of Mines {CZ), Indian Bureau of Mines MCCM Central Zone 6" Floor, ‘0’ Block, Indira
Bhawan, Civil Lines, Nagpur-440102, Maharashtra.
4. The TS to Chairman, CGWB, NH-1V, Faridabad.
5. Guard File 2020-2021.
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JAYSHRI GAYATRI FOOD PRODUCTS PVT LTD

Annexure-5

Production Volume in Kg

Water in Liter

Date |Paneer (All |Cheese (All |Butter/Ghee/F Mi,lk " Water from |Borewell [P Total Water
Powder Sweet Liter A recycled RO
Types) Types) at Spread production |Water Used
water

01-Jun 13070 6350 5140 2200 100 65925 47500 28930 249180 325610
02-Jun 16670 2680 5967 6000 0 76731 64465 27265 217121 308851
03-Jun 15612 2400 9075 4150 0 99870 77538 25408 236081 343027
04-Jun 9872 1560 480 3600 50 51635 42462 28863 242306 313631
05-Jun 4540 6880 11812 7650 100 117973 100565 27489 242766 370820
06-Jun 14195 5560 8500 6200 100 140948 108238 29948 239215 377401
07-Jun 17519 2030 18340 3600 100 193549 167337 29438 248657 445432
08-Jun 15947 7065 9800 6800 0 226629 195866 29417 244956 470239
09-Jun 15650 5750 16570 3500 100 90197 75847 29250 240410 345507
10-Jun 12223 815 16840 3500 0 130229 111185 28364 243914 383463
11-Jun 12973 4200 7440 4800 140 215026 186358 29222 244189 459769
12-Jun 14022 8505 9500 4775 200 205220 177699 28600 241026 447325
13-Jun 17150 10570 11540 3675 220 86714 73185 28980 221015 323180
14-Jun 14588.5 4110 12440 5775 120 74782 62680 29290 241436 333406
15-Jun 17794.2 4930 7520 450 50 94751 80401 29699 249675 359775
16-Jun 12380 1050 7040 5300 0 182354 157926 29150 245010 432086
17-Jun 18645 4065 22960 7975 0 113550 97367 29433 247385 374185
18-Jun 14737 4750 10860 3600 0 220290 191876 29877 201311 423064
19-Jun 14430 910 12330 1825 0 101751 86713 29707 243435 359855
20-Jun 14683.2 3260 6320 3400 0 110744 94440 27451 254622 376513
21-Jun 18424.8 3480 9650 2500 0 91522 70059 28087 224712 322858
22-Jun 12420 0 15798.5 1875 0 113781 91054 29625 224216 344895
23-Jun 14600 5900 8360 1775 0 119739 102575 28886 218255 349716
24-)un 8630 4550 7465 0 0 97779 74544 28950 231385 334879
25-Jun 7900 6800 8305 2700 0 182713 150930 29150 217165 397245
26-Jun 20450 3660 9120 1000 0 85305 72258 29650 249990 351898
27-Jun 9720 3705 11700 2100 0 113311 89796 28025 243925 361746
28-Jun 16570 4675 9080 3975 0 94735 80251 29310 240100 349661
29-Jun 13986.2 4245 5920 2675 0 119993 102790 29414 239741 371945
30-Jun 18220 7115 7020 975 345 88639 74862 29535 230775 335172
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JAYSHRI GAYATRI FOOD PRODUCTS PVT LTD

Production Volume in Kg

Water in Liter

Date (Paneer (All [Cheese (All |Butter/Ghee/F M!Ik n Water from |Borewell HHEatEd Total Water
Powder Sweet Liter . recycied RO
Types) Types) at Spread production |Water Used
water
01-Jul 10440 4335 5675 5500 200 120988 102887 29398 242950 375235
02-Jul 19240 1460 14265 5425 200 167704 145056 29404 187670 362130
03-Jul 15010 2160 9180 4850 300 232298 203172 27365 119500 350037
04-Jul 18230 9140 8080 5075 500 202594 176020 28831 243325 448176
05-Jul 20180 12744 11140 3675 500 160221 137786 27130 239107 404023
06-Jul 16633.8 9581 7455 5525 250 101891 85776 26622 246782 359180
07-Jul 12690.4 6278 7875 5375 220 133862 114267 25381 241699 381347
08-Jul 17590 2480 11200 5125 250 146184 124983 26852 236385 388220
09-Jul 18090 4344 4140 7350 300 92164 77159 27901 244912 349972
10-Jul 7640 4790 12440 2260 0 108465 91330 27079 232690 351099
11-Jul 13690 1203 13400 5175 0 153451 131954 28322 245084 405360
12-Jul 9680 2520 8580 0 0 106606 90068 25598 230140 345806
13-Jul 15240 3796 11560 5025 0 111975 94525 27560 223073 345158
14-Jul 7388 1768 5400 3775 100 40825 30377 29836 239603 299816
15-Jul 9600 3492 5980 1375 100 65833 52581 26747 227111 306439
16-Jul 7640 1400 1420 1500 0 167225 144227 28572 215480 388279
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7 Madhya Pradesh Ma'dI;y; Kshetra Vidyut Vitran Cohpény Ltd. bhopal : Energy Bill

Annexure-6

E1P

| 3
! 2 GST No. 23AADCME799G274 CIN No. U40109MP2002SGC015119 (Wholly Owned by Govt. of M.P.) !
i 2 NISHTHA PARISHAR GOVINDPURA BHOPAL Call Centre No.-1912 https://portal.mpcz.in/
wen_Tw et
VRS N2165021679 Location Code 2574846 - [URBAN]  Old Service Number BQS51-1-2165021679
Division Name O&M Sehore Tariff Class Lv4a[Lv41A]
Service Number BQS51 - 1 - 2165021679 Month e JAN-2024
Bill Number JAN24N002803084 Bill Date 08-Jan-2024 Units consumed £ 29,569.99
Mr. / Ms. M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI Bill Demand ~ 229817.21
Address PIPALIYA MEERA P Total Bill Amount On Due Date (In Rs.) 225124.00
. P Bill Payment last Date
Employee Number Mobile Number 97*****356 Via Cheque Via Cash
Pole Number 2 Phase Given THREE 20-Jan-2024 25-Jan-2024
Meter Serial No HPL3687560 Load Sanctioned 134.0 HP
Current Read Date  01-Jan-2024 Contract Demand ©29.964 KW
Reading Type NORMAL Maximum Demand 72.24 Save E]ecmcity
Aadhaar Available? B.P.L. Number
Feeder Code 2060105020104|BA D.T.R. Code 5761461619|Jayshre
Current Reading %@Lg%ading M.F. P.F.  Meter COnSUleiDng'%gégS%%M@Ia Total Units GMC Units Billed Units
549505.93 519935.94 1 0.96 20569.99 0.00 29569.99 0.00 29569.99
Distribution Center  Bilquis Ganj Amount Details Rs / Paise
Bilquis Ganj Energy Charges 195161.93
Contact number For Logging Complaint Eneray  cppas Charges 0.00
Mr./Ms. REV_BQS Junior Engineer Fixed Charge 28800.00
Phone No. 1912 Govt.  Electricity Duty B 17565.00
Complaint not resolved within 7 days Metering Charges 0.00
Mr./Ms. SANJEEV KUMAR SINGH EE ASD Instalment 0.00
Phone No. 07552551222 Cg;':;;s Welding/ PF Surcharge/Incentive -11709.72
Meter reader AM READ Penal Charges
Supply Hours (Average Daily Supply Given) ~Nonbeneficary ~ OtherCharges 000
Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Current Month Bill 229817.21
Bill Basis ch%gFEril Security Amount Pending  0.00 SE;;?r'ly M.P.Govt-_Subaidy_ Amount GOO
Last Payment Detail ) ) ) Sub Total N 229817.21
Bill Month  Amount Paid CAC Number Punch Date Payment Date Interest On Security Deposit (-) 1734.23
DEC-2023 182270 19 27-Dec-2023 12-Dec-2023 CCB Adjustment 0.00
0 Other Other Rebales (-) 866.43
Consumption Details Of Previous Months Rebates Employee Rebate (-) 0.00
Reading Monlth Reading Datq Reading ] Units Consumed Lock Credit / Load Factor Rebate (-) (0.39 ) 2092.64
DEC-2023 01-Dec-2023 519936 22990 ) Previous Month Delayed payment Surcharge 0.00
NOV-2023 01-Nov-2023 496946 24992 Current Payab!e Amount 225124.00
OCT-2023 01-Oct-2023 471954 21935 Oid Dues / Arrear 0.0
SEP-2023 01-Sep-2023 450019 26271 Amount recieved 0.00
AUG-2023 01-Aug-2023 423748 25802 Total Amount Payable On Due Date 225124.00
JuL-2023 01-Jul-2023 397946 21324 Due Date Late Payment Surcharge 2814.00
Daily Average of current Bill 7,262.06 Total Amount Payable After Due Date 227938.00
Daily Average Unit Consumption(Units)  953.87 B Don't Wait for Last Date
éash Adjustment Detail _ Executive Engineer

Code Description Posting Month  Amount
Billing System: NGB Report 1.1.6 | Wed Jan 24 19:13:14 IST 2024 | v14
Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal
O&M Sehore
Bill Month JAN-2024 Bill Number  JAN24N002803084
IVRS N2165021679

BQS51-1-2165021679 -
M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI
WBiIIﬁPaﬁyment last Date

‘Service Number
Customer's Name

== \Ea éash
25-Jan-2024

Via Cheque
20-Jan-2024

Total Bill Amount On Due Date 225124.00
Total Amount Payable After Due Date 227938.00

LV4

Sealed Payable Amount Receipt

:Electricity Bill:Page

Sealed Payable Amount Receipt
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- Madhya Pradesh Madhya Kshetra Vidy_ut Vitran Company Ltd. b-hop_al - Ene?gy Bill

": GST No. 23AADCME799G2Z4 CIN No. U40109MP2002SGC015119 (Wholly Owned by Govt. of M.P.) |
> NISHTHA PARISHAR GOVINDPURA BHOPAL Call Centre No.-1912 https://portal.mpcz.in/
wanw oW e
IVRS N2165021679 Location Code 2574846 - [ URBAN ] Old Service Number BOS51-1-2165021679
Division Name O&M Sehore e i © Tariff Class : TLva[Lva1a]
Service Number  BQS51 -1 - 2165021679 Month  FEB-2024
Bill Number FEB24N002992307 Bill Date ~ 07-Feb-2024 Units consumed 34,506,26
Mr. / Ms. M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI Bill Demand _2B3373.83
Address PIPALIYA MEERA P Total Bill Amount On Due Date (In Rs.) 257581.00
P Bili Payment last Date
Employee Number Mobile Number 97*****356 Via Cheque Via Cash
Paole Number 2 Phase Given THREE 22-Feb-2024 23-Feb-2024
Meter Serial No HPL3687560 Load Sanctioned 134.0 HP
Current Read Date  01-Feb-2024 Contract Demand 99.964 KW
Reading Type NORMAL Maximum Demand 79.28 Save E|ectnc!ty
Aadhaar Available? B.P.L. Number
Feeder Code 2060105020104|BA D.T.R. Code 5761461619|Jayshre
Current Reading Rﬁ%ﬁ%ﬂ?h@adwg M.F. P.F. Meter Consumption gﬁggégs’:e%nifla Total Units GMC Units Billed Units
584012.19 549505.93 1 0.96 34506.26 0.00 34506.26 0.00 34506.26
| Distribution Center  Bilquis Ganj Amount Details Rs / Paise
l Bilquis Ganj Energy Charges 22774132
| Contact number For Logging Complaint Energy FPPAS Charges 0.00
Mr./Ms. REV_BQS Junior Engineer _Fixed Charge = B 28800.00
|Phone No. 1912 Gowvt.  Electricity Duty ) ~20497.00
‘ Complaint not resolved within 7 days Metering Charges 0.00
Mr./Ms. Amit Kumar Rai EE ASD Instalment 0.00
1Phu:u"ue No. 8406913389 Cg;l:;;s Welding/ PF Surcharge/Incentive -13664.48
Meter reader AM READ Penal Charges
Supply Hours (Average Daily Supply Given) ~ Non beneficiary  Other Charges ) - ~ 0.00
| Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Current Month Bill 263373.83
il Basis  RAG4FEh Security Amount Pending 0.0 Sutay M.P.Govt Subsidy Amount 0.00
Last Payment Detail Sub Total . 263373.83
Bill Month  Amount Paid CAC Number Punch Date Payment Date Interest On Security Deposit (-) 1921.66
JAN-2024 225124 20 30-Jan-2024 23-Jan-2024 CCB Adjustment 0.00
0 Other Other Rebates (-) 0.00
Consumption Details Of Previous Months Rebates Employee Rebate (-) 0.00
) Reading Month Reading Dat_e 1 2 Reading Units Consumed Lock Credit / Load Factor Rebate (-) (0.46 ) 3870.70
JAN-2024 ~ 01-Jan-2024 : 549506 29570 Previous Month Delayed payment Surcharge ~ 0.00
DEC-2023 01-Dec-2023 519936 22990 Current Payable Amount ~ 257581.00
NOV-2023 01-Nov-2023 496946 24992 OdDues/Amear 0.0
0CT-2023 01-Oct-2023 471954 21935 Amount recieved 0.00
SEP-2023 01-Sep-2023 450019 26271 Total Amount Payable On Due Date 257581.00
AUG-2023 01-Aug-2023 423748 25802 Due Date Late Payment Surcharge 3220.00
Daily Average of current Bill 8,309.06 Total Amount Payable After Due Date 260801.00
Daily Average Unit Consumption(Units) 1,113.1 1_ B Don't Wait for Last Date
Cash Adjustment Detail - B B B ) Executive Engineer
Code Description ) ) Posting Month Amount - R
Billing System: NGB Report 1.1.6 | Wed Feb 21 10:21:04 IST _2024 | vi4 Sealed Payable Amount Receipt
Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal :Electricity Bill:Page
O&M Sehore
Bill Month FEB-2024 Bill Number ~ FEB24N002992307
IVRS N2165021679 - _ - Lva

Service Number BQS51 - 1 - 2165021679 -
Customer's Name  M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI
Bill Payment last Date

\Iia Cheque 7\fla Césh
22-Feb-2024 23-Feb-2024
Total Bill Amount On Due Date 257581.00
Total Amount Payable After Due Date 260801.00 - B Sealed Payable Amount Receipt
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Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
GST No. 23AADCM6B799G224 CIN No. U40109MP2002SGC015119 (Wholly Owned by Govt. of M.P.)

-
«
5&‘///

. NISHTHA PARISHAR GOVINDPURA BHOPAL Call Centre No.-1912 https://portal. mpcz.in/ |
oo vt ren |
IVRS ~ N2165021679 Location Code 2574846 - [ URBAN | Old Service Number BQS51 - 1 - 2165021679
Division Name O&M Sehore Tariff Class LV4[LV4.1A]
Service Number  BQS51 - 1 - 2165021679 Month MAR-2024
Bill Number Bill Date 08-Mar-2024 Units consumed 27,268.31
Mr. / Ms. M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI Bill Demand 216869.15
Address PIPALIYA MEERA P Total Bill Amount On Due Date (In Rs.) 213018.00
P Bill Payment last Date
Employee Number Mobile Number g7*****356 Via Cheque Via Cash
Pole Number 2 Phase Given THREE 23-Mar-2024 23-Mar-2024
Meter Sernal No HPL3687560 Load Sanctioned 134.0 HP
Current Read Date  01-Mar-2024 Contract Demand 99.964 KW
Reading Type NORMAL Maximum Demand 75.32 Save E|ectﬁcity
Aadhaar Available? B.P.L. Number
Feeder Code D.T.R. Code
Current Reading Previous Reading M.F. P.F. Meter Consumption  Assessed Units Total Units GMC Units Billed Units
611280.50 584012.19 1 0.94 27268.31 0.0C 27268.31 0.00 27268.31
‘Distrs‘bution Center Bilquis Ganj Amount Details Rs / Paise
‘ Bilquis Ganj Eneray Energy Charges 179970.85
| Contact number For Logging Complaint FPPAS Charges 0.00
!Mr.IMs. REV_BQS Junior Engineer Fixed Charge 28800.00
Phone No. 1912  Gowt.  Electricity Duty 16197.00
I Complaint not resolved within 7 days Metering Charges 0.00
Mr./Ms. Amit Kumar Rai EE ASD Instalment 0.00
|Phone No. 8406913389 CE\):‘r;;s Welding/ PF Surcharge/Incentive -8098.69
Meter reader Penal Charges
Supply Hours (Average Daily Supply Given) ) ~ Non beneficiary Other Charges B 0.00
Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Current Month Bill 216869.15
: Bill Basis Rr%gf"ﬁr}l Security Amount Pending  0.00 SSI?:i‘ c:!y M.P.Gow.Sub;idy Amount 0.00
Last Payment Detail E Sub Total 216869.15
Bill Month  Amount Paid CAC Number Punch Date Payment Date Interest On Security Deposit (-) 1921.66
FEB-2024 257581 17 27-Feb-2024 23-Feb-2024 CCB Adjustment 0.00
0 Other Other Rebates (-) 0.00
Consumption Details Of Previous Months Rebates Employee Rebate (-) 0.00
Reading Month Fieaging Date Reading B Units Consumed Lock Credit / Load Factor Rebate (-) (0.39 ) 1929.75
FEB-2024 01-Feb-2024 584012 34506 Previous Month Delayed payment Surcharge 0.00
JAN-2024 01-Jan-2024 549506 29570 Current Payable Amount 213018.00
DEC-2023 01-Dec-2023 519936 22990 Old Dues / Arrear 0.0
NOV-2023 01-Nov-2023 496946 24992 Amount recieved 0.00
0OCT-2023 01-Oct-2023 471954 21935 Total Amount Payable On Due Date 213018.00
SEP-2023 01-Sep-2023 450019 26271 Due Date Late Payment Surcharge 2663.00
Daily Average of current Bill 7,345.45 Total Amount Payable After Due Date 215681.00
Daily Avgrage Unit Consumptior_l(_l.{ni!s) 940.29 . Don't Wait for Last Date
Cash Adjustment Detail B o Executive Engineer
Code Description Posting Month  Amount g
Billing System: NGB Report 1.1.6 | Fri Mar 15 13:19:45 IST 2024 | v14 | Sealed Payable Amount Receipt
|
|
|
!
Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal :Electricity Bill:Page
O&M Sehore
Bill Month MAR-2024 Bill Number
IVRS N2165€21679 Lv4

BQS51 -1 - 2165021679 - N
M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRi KISHAN MODI
Bill Payment last Date

Service Number
Customer's Name

Via Cash
23-Mar-2024

Via Cheque
23-Mar-2024

Total Bill Amount On Due Date 213018.00

Total Amount Payable After Due Date  215681.00 Sealed Payable Amount Receipt
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%4 Madhya Pradesh Madhya Kshetra Vid;ut Vitran 7Company Ltd. bhoparlf: Ehergy Bill

Daily Average Unit Consumption(Units) 921.67

| - GST No. 23AADCM6799G224 CIN No. U40109MP2002SGC015118 (Wholly Owned by Gowvt. of M.P.) |
s NISHTHA PARISHAR GOVINDPURA BHOPAL Call Centre No.-1912 https://portal.mpcz.in/
wwver qu e
VRS N2165021679 Location Code 2574846 - [ URBAN | Old Service Number BQS51-1-2165021679
Division Name O&M Sehore Tariff Class ~Lv4[Lv41A]
Service Number BQS51 - 1 - 2165021679 Month ) _APR-2024
Bill Number APR24N004724076 _ Bill Date 13-Apr-2024 Units consumed 28,571.75
Mr. / Ms. M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI Bill Demand 225017.85
Address PIPALIYA MEERA P Total Bill Amount On Due Date (In Rs.) 221650.00
P Bill Payment last Date
Employee Number Mobile Number ar-+*+358 Via Cheque Via Cash
Pole Number 2 Phase Given THREE 29-Apr-2024 29-Apr-2024
Meter Serial No HPL3687560 Load Sanctioned 134.0 HP
Current Read Date  01-Apr-2024 Contract Demand 99,964 KW
Reading Type NORMAL Maximum Demand 72.6 Save E|ectricity
Aadhaar Available? B.P.L. Number
Feeder Code 2060105020104|BA D.T.R. Code 5761461619|Jayshre
Current Reading %&9}19 Hc:fading M.F. P.F.  Meter Consumpﬁong_%gégs%mg o Total Units GMC Units Billed Units
639852.25 611280.50 1 0.92 28571.75 0.00 28571.75 0.0G 28571.75
TOD Detail Amount Details Rs / Paise
| — Head Duration Unit Consumed  Rebate / Surcharge Energy Charges 188573.55
Off Peak Period  9AMI5PM EnersY  £ppas Charges -2584.07
Bk P 6 AM to 9 AM _Fixed .(:_harge B 28800.00
B ) 5PMto 10 PM Gowt.  Electricity Duty ~ 16738.00
Distribution Center  Bilquis Ganj Metering Charges 0.00
Bilquis Ganj ASD Instalment 0.00
Contact number For Logging Complaint Cﬁ::eg;s Welding/ PF Surcharge/Incentive -6509.64
Mr./Ms. REV_BQS Junior Engineer Penal Charges
Phone No. 1912 - | Other / TOD Rebate / Surcharge . 0.00
Complaint not resolved within 7 days Current Month Bill - 225017.85
Mr./Ms. Amit Kumar Rai EE SS:;;ldy M.P.Govt.Subsidy Amount 5 0.00
Phone No. 8406913389 Sub Total 225017.85
Meter reader AMR_CELL Interest On Security Deposit (-) 1473.27
Supply Hours (Average Daily Supply Given) Non beneficiary CCB Adjustment 0.00
Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Other Rebates (-) 0.00
Bill Basis  RAG4FEN Security Amount Pending  0.00 e |EmplayneEighdteil 0.00
Last Payment Detail S— Lock Credit / Load Factor Rebate (-) (0.38 )  1894.75
Bill Month  Amount Paid CAC Number Punch Date Payment Date Previous Month Delayed payment Surcharge 0.00
MAR-2024 213018 29 28-Mar-2024 20-Mar-2024 Current Payable Amount 221650.00
0 B -7 ) Oid Dues / Arrear 0.0
-Eo_nsumption Details Of Previous Months Amount recieved 0.00
Reading Month Reading Date Reading Units Consumed Total Amount Payable On Due Date 221650.00
MAR-2024 01-Mar-2024 611281 27268 Due Date Late Payment Surcharge 2771.00
FEB-2024 01-Feb-2024 584012 34506 Total Amount Payable After Due Date 224421.00
~ JAN-2024 01-Jan-2024 549506 29570 Don't Wait for Last Date
DEC-2023 01-Dec-2023 | 519936 22990 Executive Engineer
NOV-2023 01-Nov-2023 496946 24082 > -
OCT-2023 01-Oct-2023 471954 21935 %
Daily Average of current Bill 7,150 /

~

Cash Adjustment Detail ] 61 l d CD] ua
Code Description Posting Month Amount

DESH KA GARV

LOK SABHA ELECTION 2024

Billing System: NGB Report 1.1.6 | Fri Apr 26 14:18:29 IST 2024 | v15

Sealed Payable Amount Receipt

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal :Electricity Bill:Page

O&M Sehore
Bill Month APR-2024 Bill Number ~ APR24N004724076
IVRS N2165021679
Service Number BQS51 -1 - 2165021679 i
Customer's Name  M/S JAISHRI GAYATRI FOOD PRODUCTION PRO SHRI KISHAN MODI
Bill Payment last Date

Via Cheque Via Cash
29-Apr-2024 29-Apr-2024
Total Bill Amount On Due Date 221650.00

Total Amount Payable After Due Date 224421.00

Lv4

Sealed Payable Amount Receipt
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%= Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal : Energy Bill
| &% GST No. 23AADCM6799G224 CIN No. U40109MP2002SGC015119  (Wholly Owned by Gowt. of M.P.) [
| s NISHTHA PARISHAR GOVINDPURA BHOPAL Call Centre No.-1912 https://portal. mpcz.in/
wn oW e
VRS  N2165021679 - Location Code 2574846 - [ URBAN | Old Service Number BQS51-1-2165021679
Division Name ~ O&M Sehore Tariff Class vaqvaia)
Service Number BQSS51 -1 - 2165021672 Month MAY-2024
Bill Number MAY24N005865947 Bill Date 28-May-2024 Units consumed 2796486
Mr. / Ms. M/S JAISHRI GAYATRI FOOD PRODUCTIO.. Bill Demand 213171.48
Address PIPALIYA MEERA, P, P Total Bill Amount On Due Date (In Rs.) 210373.00
Bill Payment last Date
Employee Number Mobile Number 97*****356 Via Cheque Via Cash
Pole Number 2 Phase Given THREE 12-Jun-2024 12-Jun-2024
Meter Serial No HPL3687560 Load Sanctioned 134.0HP
Current Read Date  01-May-2024 Contract Demand 99.964 KW
Reading Type NORMAL Maximum Demand 64.96 Save Electricity
Aadhaar Available? B.P.L. Number
Feeder Code 2060105020104|BA D.T.R. Code 5761461619|Jayshre
CumentReading PlaidlbReading MF. PF. Meter Consumption . ‘ r‘évfla Total Units GMC Units Billed Units
667817.11 639852.25 1 0.97 0.00 0.00 27964.86 0.00 27964.86
TOD Detail Amount Details Rs / Paise
Head ~ Duration Unit Consumed  Rebate / Surcharge Energy Charges 184568.08
OffPeak Period 9 AM105PM 00 0.00 EnerSY  EppaS Charges 3809.49
. 6 AM to S AM 0.0 0.00 Fixed Charge 28800.00
Peak Period 2 : = | s
] ~ 5PMto10PM 0.0 0.00 Gowvt.  Electricity Duty i 16266.00
Distribution Center  Bilquis Ganj Metering Charges 0.00
Bilquis Ganj ASD Instalment 0.00
| Contact number For Logging Complaint cﬁ;’r‘;;s Welding/ PF Surcharga/incentive 1265311
[Mr.Ms. REV_BQS Junior Engineer Penal Charges
Phone No. 1912 B Other / TOD Rebate / Surcharge. 000
Complaint not resolved within 7 days Current Month Bill 213171.48
Mr./Ms. Amit Kumar Rai EE sgg:i‘&y M.P.Govt.Subsidy Amount 0.00
Phone No. 8406913389 Sub Total B 213171.48
Meter reader AMR_CELL Interest On Security Deposit (-) 3715.20
Supply Hours (Average Daily Supply Given) Non beneficiary CCB Adjustment 0.00
Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Other Other Rebates (-) 0.00
Bill Basis Security Amount Pending  0.00 Rebates Employee Rebate (-) 0.00
Last Payment Detail _ . Lock Credit / Load Factor Rebate (-) (0.38 ) 1854.51
Bill Month  Amount Paid CAC Number ~ Punch Date Payment Date Previous Month Delayed payment Surcharge  2771.00
MAR-2024 213018 29 _ 28-Mar-2024 20-Mar-2024 Curent Payable Amount 210373.00
0 Old Dues / Arrear 221650.0
Consumption Details Of Previous Months Amount recieved 221650.00
Reading Month Reading Date Reading Units Consumed Total Amouni Payable On Due Date 210373.00
APR-2024 01-Apr-2024 639852 28572 Due Date Late Payment Surcharge 5400.00
MAR-2024 01-Mar-2024 611281 27268 Total Amount Payable After Due Date 215773.00
~ FEB-2024 01-Feb-2024 584012 34506 Don't Wait for Last Date
JAN-2024 01-Jan-2024 549506 29570 Executive Engineer
DEC-2023 01-Dec-2023 519936 22990 - - ' :
NOV-2023 01-Nov-2023 496946 24992
Daily Average of current Bill 6,920.07
Daily Average Unit Consumption(Units)  932.16
Cash Adjustment Detail
Code Description Posting Month Amount
Billing System: NGB Report 1.1.7 | Sat Jun 01 14:27:55 IST 2024 | v15 Sealed Payable Amount Receipt

Bill Month
IVRS

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal :Electricity Bill:Page

O&M Sehore
MAY-2024 Bill Number

N2165021679

Service Number BQS51 - 1 - 2165021679

Customer's Name

Total Bill Amount On Due Date

M/S JAISHRI GAYATRI FOOD PRODUCTIO..
Bill Payment last Date
Via Cheque
12-Jun-2024
210373.00

Total Amount Payable After Due Date 215773.00

MAY24N005865947

Via Cash
12-Jun-2024

o Lv4

Sealed Payable Amount

Receipt
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GST No. 23AADCM6799G2Z24
NISHTHA PARISHAR GOVINDPURA BHOPAL

Call Centre No.-1912

Madhya Pradesh Madhya Kshetra Vidy_ut Vitran Compény Ltd. bhop;al : gnergy Bill
CIN No. U40109MP2002SGC015119 (Wholly Owned by Govt. of M.P.)

https://portal.mpcz.in/

IVRS N2165021679 Location Code 2574846 - [ URBAN | Old Service Number BQS51-1-2165021679
Divisicn Name O&M Sehare Tariff Class "Lva[LvaiA]
Service Number  BQS51 - 1 - 2165021679 Month JUN-2024
Bill Number JUN24N005602174 i Bill Date 20-Jun-2024 Unils consumed 27,756.06
Mr. / Ms. M/S JAISHRI GAYATRI FOOD FRODUCTIO.. Bill Demand 228025.76
Address PIPALIYA MEERA, P, P Total Bill Amount On Due Date (In Rs.) 437845.00

Bill Payment last Date
Employee Number Mobile Number 97*****356 Via Cheque Via Cash
Pole Number 2 Phase Given THREE 05-Jul-2024 05-Jul-2024
Meter Serial No HPL3687560 Load Sanctioned 134.0 HP
Current Read Date  01-Jun-2024 Contract Demand 99.964 KW
Reading Type NORMAL Maximum Demand 63.56 Save Electricity
Aadhaar Available? B.P.L. Number
Feeder Code 20607105020104|BA D.T.R. Code 5761461619|Jayshre
CumentReading ' PlamiuEReading MF.  PF. Meter Consumption g_%@é@ r@'ﬁ Total Units GMC Units Billed Units
695573.17 667817.11 1 0.95 27756.06 0.00 27756.06 0.00 27756.06
TOD Detail Amount Details Rs / Paise
Head ~ Duration Unit Consumed  Rebate / Surcharge Energy Charges 183190.00

Off Peak Period 9 AMto 5 PM 961146  -12687.00 Eneray  £ppas Charges 8897.12

ok i 6 AM to 9 AM 3310.24 4370.00 Fixed Charge 28800.00

5PMto 10 PM 5889.33 777400  Gowt.  Electricity Duty 17286.00

Distribution Center  Bilquis Ganj Metering Charges 0.00

Bilquis Ganj ASD Instalment 0.00

Contact number For Logging Complaint Cﬁ:"r;; Welding/ PF Surcharge/incentive -9604.36
Mr.Ms. REV_BQS Junior Engineer Penal Charges

Phone No. 1912 _ Other / TOD Rebate / Surcharge -543.00

Complaint not resolved within 7 days Current Month Bill 228025.76

| Mr./Ms. Amit Kumar Rai EE 53&;‘&, M.P.Govt.Subsidy Amount 0.00

l Phone No. 8406913389 Sub Total 228025.76

| Meter reader AMR_CELL Interest On Security Deposit (-) 1473.27
Supply Hours {Average Daily Supply Given) Non beneficiary CCB Adjustment 0.00
Purpose Dairy unit(produce other end Security Amount Deposited 434152.00 Other Rebates (-) 0.00
Bill Basis  RAAYFEH Security Amount Pending  0.00 ey |Emoyes R ) 0.00
Last Payment Detail B B Lock Credit / Load Factor Rebate (-) (0.37 ) 1710.37

Bill Month  Amount Paid CAC Number ~ Punch Date Payment Date Previous Month Delayed payment Surcharge  2630.00
MAY-2024 221650 3 30-May-2024 27-May-2024 Current Payable Amount 227472.00

- : 0 - - ) B Oid Dues / Arrear 210373.0

Consumpﬁor; Details Of Previous Months Amount recieved 0.00
Reading Month Reading Date Reading Units Consumed Total Amount Payable On Due Date 437845.00
MAY-2024 01-May-2024 667817 27965 Due Date Late Payment Surcharge 5473.00
APR-2024 01-Apr-2024 639852 28572 Total Amount Payatle After Due Dale 443318.00
MAR-2024 01-Mar-2024 611281 27268 Don't Wait for Last Date
FEB-2024 ~ 01-Feb-2024 584012 34506 Executive Engineer
 JAN-2024 01-Jan-2024 549506 29570
DEC-ZCZS 01-Dec-2023 519936 22990
Daily Average of current Bill 7,252.97
Daily Average Unit Consumption(Units)  895.36
Cash Adjustment Detail
Code Description Posting Month Amount
Billing System: NGB Report 1.1.7 | Thu Jun 27 18:28:15 IST 2024 | v15 Sealed Payable Amount Receipt

Madhya Pradesh Madhya Kshetra Vidyut Vitran Company Ltd. bhopal :Electricity Bill:Page

Lva

O&M Sehore
Bill Month JUN-2024 Bill Number JUN274N005§92‘I 74
IVRS N2165021679
Service Number BQS51 - 1 - 2165021679 ,
Customer's Name M/S JAISHRI GAYATRI FOOD PRODUCTIO.. o
- Bill Payment last Date
Via Cheque Via Cash
05-Jul-2024 05-Jul-2024

Total Bill Amount On Due Date

Total Amount Payable After Due Date 443318.00

437845.00

Sealed Payable Amount Receipt
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Central Pollution Control Board
Regional Directorate (Central)

"Parivesh Bhawan"

Paryavaran Parisar, E-5, Arera Colony, Bh |}a

EPA Recognised Lab

Test Report : Waste Water (Physico Chemical Pak

Annexure-7

CUSTOMER COPY et
4f\STER COPY rrrnenbfbABLOGFTR-02
OFY EOR LAB IC

L4

Project Name

NGT Case OA No. 11/2024

Test Report No. WW/24-25/86

Nallah near Gayatri Food Product Pvt.

Sample Description Lokl = Dipsfreans Requisition No. 140
Date of sample collection 24.07.2024 Date 25.07.2024
Date of sample receipt 24.07.2024 Type of sample Grab
Date of analysis 24.07.2024 Sample collected by Dr. R C Verma, Sh. R Bandewar,
Sh. JJ Ram
S.No. |Parameters Unit Result Method
Temperature c - -

2 |Odour - - -

3 |Appearance - - -

4 |Colour Pt-Co Scale - APHA, 2120-B

5 |Residual Chlorine mg/L - APHA 4500-CI-B

6 |Dissolved Oxygen mg/L - APHA 4500-0-C

7 |pH pH unit 7.2 APHA, 4500H+B

8 |Specific Conductivity umho/cm - APHA 2510 B

9 |Suspended Solids mg/L 8 APHA 2540 D

10 |Total Dissolved Solids mg/L 372 APHA 2540 C

11 |Total Solids mg/L - APHA 2540 B

12 |Fixed Dissolved Solid mg/L - APHA 2540 E

13 |COD mg/L 7 APHA, 5220 B

14 |BOD (3 days, 27°C) mg/L Awaited IS 3025, 1993

15 |{Chloride mg/L 24 APHA, 4500-CL-B

16 |Total Alkalinity mg/L - APHA 2320-B

17 |T. Hardness (as CaCOy) mg/L - APHA 2340-C

18 |[Ca Hardness (as CaCO;) mg/L - APHA 3500-Ca-B

19 |Mg Hardness (as CaCOs) mg/L - APHA 3500-Mg-B

20 |Oil & Grease mg/L 2 APHA 5520-D

21 |Total Kjehdal Nitrogen mg/L - APHA 4500-Norg-C

22 |Turbidity N.T.U. - APHA, 2130-B

23 |Phosphate (as P) mg/L B APHA 4500-P-D

24 |Sulphate (as SO,) mg/L = APHA 4500-S0O,-E

25 |Ammo. Nitrogen (as NH;) mg/L - APHA 4500-NH;-F

26 |Nitrite Nitrogen (as NO,) mg/L - APHA 4500-NO,-B

27 [Nitrate Nitrogen (as NO;) mg/L - APHA 4500-NO;B

28 |Fluoride (as F) mg/L - APHA 4500-F-D

29 |Sodium (as Na) mg/L B APHA 3500-Na-B

30 |Potassium (as K) mg/L - APHA 3500-K-B

31 |{Chromium (as Cr'™) mg/L - APHA 3500-Cr B

32 |Boron (as B) mg/L - APHA 4500-B-C

33 |Faecal Coliform MPN/100ml - APHA 9221-E

34 |Total Coliform MPN/100ml - APHA 9221-B

35 |Bioassay Test % Survival - APHA 8910 A-C

36

37

38 N

A5

Prepared by:

Y- T, &9
ist-'C' LabH
Sciée:%s tﬁ%{a’aﬂ/ Regional Dirgcterate
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Central Pollution Control Board
Regional Directorate (Central)
"Parivesh Bhawan"

CUSTOMER COPY eedstsmmmeeesessesssss

“&%g&w Paryavaran Parisar, E-5, Arera Colony, BhopplASTER COPY F/LAB/OG/TR_OZ...
eaEe EPA Recognised Lab !
CPCB Test Report : Waste Water (Physico Chemical Par Y FOR LAB UC meesrsmsessisssnssssmsnsseess |
Project Name NGT Case OA No. 11/2024 Test Report No. WW/24-25/87
Sample Description gﬁ;:xi:;foi|5?ﬂg;e G Requisition No. 140
Date of sample collection 24.07.2024 Date 25.07.2024
Date of sample receipt 24.07.2024 Type of sample Grab
Date of analysis 24.07.2024 Sample collected by |Dr. R C Verma, Sh. R Bandewar,
S.No. |Parameters Unit Result Method
I [Temperature °c = .
2 |Odour - - -
3 |Appearance - - -
4 |Colour Pt-Co Scale - APHA, 2120-B
5 |Residual Chlorine mg/L - APHA 4500-CI-B
6 |Dissolved Oxygen mg/L - APHA 4500-O-C
7 |pH pH unit 6.8 APHA, 4500H+B
8 |Specific Conductivity pmho/cm - APHA 2510 B
9  |Suspended Solids mg/L 4 APHA 2540 D
10 |Total Dissolved Solids mg/L 612 APHA 2540 C
11 |Total Solids mg/L - APHA 2540 B
12 |Fixed Dissolved Solid mg/L - APHA 2540 E
13 |COD mg/L 3 APHA, 5220 B
14 |BOD (3 days, 27°C) mg/L Awaited IS 3025, 1993
15 {Chloride mg/L 41 APHA, 4500-CL-B
16 |Total Alkalinity mg/L - APHA 2320-B
17 |T. Hardness (as CaCOy5) mg/L - APHA 2340-C
18 |Ca Hardness (as CaCOs5) mg/L - APHA 3500-Ca-B
19 |Mg Hardness (as CaCO;) mg/L - APHA 3500-Mg-B
20 |Oil & Grease mg/L 2 APHA 5520-D
21 |Total Kjehdal Nitrogen mg/L - APHA 4500-Norg-C
22 |Turbidity N.T.U. - APHA, 2130-B
23 |Phosphate (as P) mg/L - APHA 4500-P-D
24 |Sulphate (as SO,) mg/L - APHA 4500-SO4-E
25 |Ammo. Nitrogen (as NH;) mg/L - APHA 4500-NH;-F
26 {Nitrite Nitrogen (as NO,) mg/L - APHA 4500-NO,-B
27 |Nitrate Nitrogen (as NO;) mg/L - APHA 4500-NO;B
28 |Fluoride (as F) mg/L - APHA 4500-F-D
29 |Sodium (as Na) mg/L - APHA 3500-Na-B
30 |Potassium (as K) mg/L - APHA 3500-K-B
31 |Chromium (as Cr ®) mg/L 2 APHA 3500-Cr B
32 |Boron (as B) mg/L : APHA 4500-B-C
33 |Faecal Coliform MPN/100ml - APHA 9221-E
34 |Total Coliform MPN/100ml - APHA 9221-B
35 |Bioassay Test % Survival - APHA 8910 A-C
36
37
38 -
fifere R 3w/ Milind Kumar Nimje i 3
Sefres-or, 8 9g@ Od /I faﬁwwl
A2 T
B A=y e andaare (1.5)

Centra! Poliution Centrol Board,Bhopal (M.P.)
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Central Pollution Control Board
Regional Directorate (Central)

CUSTOMER COPY wedeeceeri

"Parivesh Bhawan"

MASTER COPY/LAB/06/TR-02

2 Paryavaran Parisar, E-5, Arera Colony, Bhopal
3 - EPA Recognised Lab
cPCB Test Report : Waste Water (Ehysico Chemical ParametepyCOPY FOR LAB VC e
Project Name NGT Case OA No. 11/2024 Test Report No. WW/24-25/88
Sample Description (I:lfall:]adhu:::; Eipatiya Mim Downsiosn Requisition No. 140
Date of sample collection 24.07.2024 Date 25.07.2024
Date of sample receipt 24.07.2024 Type of sample Grab
Date of analysis 24.07.2024 Sample collected by [Dr. R C Verma, Sh. R Bandewar,
S.No. [Parameters Unit Result Method
Temperature C - -
2 |Odour - - -
3 |Appearance - - -
4 |Colour Pt-Co Scale - APHA, 2120-B
5 [Residual Chlorine mg/L - APHA 4500-CI-B
6 |Dissolved Oxygen mg/L - APHA 4500-0-C
7 |pH pH unit 7.6 APHA, 4500H+B
8 |Specific Conductivity umho/cm - APHA 2510 B
9 {Suspended Solids mg/L 12 APHA 2540 D
10 |Total Dissolved Solids mg/L 384 APHA 2540 C
11 |Total Solids mg/L - APHA 2540 B
12 |Fixed Dissolved Solid mg/L - APHA 2540 E
13 |COD mg/L 29 APHA, 5220 B
14 |BOD (3 days, 27°C) mg/L Awaited IS 3025, 1993
15 |Chloride mg/L 28 APHA, 4500-CL-B
16 |Total Alkalinity mg/L - APHA 2320-B
17 |T. Hardness (as CaCQO;) mg/L - APHA 2340-C
18 |[Ca Hardness (as CaCO;) mg/L - APHA 3500-Ca-B
19 [Mg Hardness (as CaCO;) mg/L - APHA 3500-Mg-B
20 |Oil & Grease mg/L 2 APHA 5520-D
21 |Total Kjehdal Nitrogen mg/L - APHA 4500-Norg-C
22 |Turbidity N.T.U. - APHA, 2130-B
23 |Phosphate (as P) mg/L - APHA 4500-P-D
24 {Sulphate (as SOy) mg/L - APHA 4500-S0,-E
25 |Ammo. Nitrogen (as NH;) mg/L - APHA 4500-NH;-F
26 |[Nitrite Nitrogen (as NO,) mg/L - APHA 4500-NO,-B
27 [Nitrate Nitrogen (as NO;) mg/L - APHA 4500-NO;B
28 |Fluoride (as F) mg/L - APHA 4500-F-D
29 |Sodium (as Na) mg/L - APHA 3500-Na-B
30 |Potassium (as K) mg/L - APHA 3500-K-B
31 |Chromium (as Cr™) mg/L s APHA 3500-Cr B
32 |Boron (as B) mg/L - APHA 4500-B-C
33 |Faecal Coliform MPN/100ml - APHA 9221-E
34 |Total Coliform MPN/100ml - APHA 9221-B
35 |Bioassay Test % Survival - APHA 8910 A-C
36
37
38 e
fifer AR, Milind Kumar Nimje
=178 TgE T e s
@ Scientist-'C' Lab Head & Government Analyst
a3 fA3erera /s Regional Directorate
Prepared by: Bira ok Fermen @ e (F3)

Central Follution Conirgl Board, Bhopal (M.P.)
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Central Pollution Control Board
Regional Directorate (Central)
"Parivesh Bhawan"
Paryavaran Parisar, E-5, Arera Colony, Bhopal
EPA Recognised Lab
Test Report : Waste Water (Physico Chemical Paramet

CUSTOMER COPY et

MASTER COPY E/LAB/OG/FRRwww"

CPCB J

(COPY FOR LABIIIC

Project Name NGT Case OA No. 11/2024 Test Report No. WW/24-25/89
Sample Description Nallah backyard Upstream of Industry |Requisition No. 140
Date of sample collection 24.07.2024 Date 25.07.2024
Date of sample receipt 24.07.2024 Type of sample Grab
Date of analysis 24.07.2024 Sample collected by |Dr. R C Verma, Sh. R Bandewar,
S.No. [Parameters Unit Result Method
Temperature c - -

2 |Odour - - -

3 |Appearance - - -

4 |Colour Pt-Co Scale - APHA, 2120-B

5 |Residual Chlorine mg/L - APHA 4500-CI-B

6 |Dissolved Oxygen mg/L - APHA 4500-0-C

7 |pH pH unit 7.2 APHA, 4500H+B

8 |Specific Conductivity umho/cm - APHA 2510 B

9 |Suspended Solids mg/L 32 APHA 2540 D

10 |Total Dissolved Solids mg/L 528 APHA 2540 C

11 |Total Solids mg/L - APHA 2540 B

12 |Fixed Dissolved Solid mg/L - APHA 2540 E

13 |COD mg/L 14 APHA, 5220 B

14 |BOD (3 days, 27°C) mg/L Awaited IS 3025, 1993

15 |Chloride mg/L 41 APHA, 4500-CL-B

16 |Total Alkalinity mg/L - APHA 2320-B

17 |T. Hardness (as CaCO;) mg/L - APHA 2340-C

18 |Ca Hardness (as CaCOs) mg/L - APHA 3500-Ca-B

19 [Mg Hardness (as CaCOs;) mg/L - APHA 3500-Mg-B

20 {Oil & Grease mg/L 2-1 APHA 5520-D

21 |Total Kjehdal Nitrogen mg/L - APHA 4500-Norg-C

22 |Turbidity N.T.U. - APHA, 2130-B

23 |Phosphate (as P) mg/L - APHA 4500-P-D

24 |Sulphate (as SO,) mg/L - APHA 4500-SO4-E

25 |Ammo. Nitrogen (as NH;) mg/L - APHA 4500-NH;5-F

26 [Nitrite Nitrogen (as NO,) mg/L - APHA 4500-NO,-B

27 [Nitrate Nitrogen (as NOs) mg/L - APHA 4500-NO;B

28 |Fluoride (as F) mg/L - APHA 4500-F-D

29 |Sodium (as Na) mg/L - APHA 3500-Na-B

30 {Potassium (as K) mg/L - APHA 3500-K-B

31 |Chromium (as Cr™®) mg/L = APHA 3500-Cr B

32 |Boron (as B) mg/L - APHA 4500-B-C

33 |Faecal Coliform MPN/100ml - APHA 9221-E

34 |Total Coliform MPN/100ml - APHA 9221-B

35 |Bioassay Test % Survival - APHA 8910 A-C

36

37

38

Pn

Prepared by:

fifer AR P Milind Kumar Nimj

Ymis-or A od T ﬁs'!%ng:;

Scientist-'C' Lab Head & Government Analyst
& 39T / Reglonal Directorate
Fra agur A= @ e ()

Central Pollution Control Board,Bhopal (M.P)
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Annexure-8

FORM -1
(See Rule 7)

Notice of intention to have sample analysed

To

Shac it Kukdled | piredor

Nk fipaliye meers

..... Pgy. Sikove (mefa)

Take this notice that it is intended to have analysed the sample of

Olwos. Syapece wrellth (Dredmy) Klewing meah 4o Yo
i do Qassers Coker, . e Wiy MGT Appesd

...................................................................................... ub.'..l ‘/'}@l"(‘(c?—
which have been taken today, BIB,.. oecocmmomrmse Sanims Beniisa s G )
........ ‘l%o‘}]'}o Day of .....7T........... 20 from
Ms.. Jasginid, Goyadne fovd grocluek pvt Lbel .

(Name and designation of the person who takes the sample) - :
ol. w/g dnpain 7 eoh R

0. &pen well af P patuys ’”‘fﬁ?
09. b3 dowin o 0ol T
* Specify the place where the sample is taken.ou. Ofs dwats, Tn MM&‘;
v (¢ Jaryfimd

Seal ),—T';\ C
Date :
'M@E@H
ma oy

Kumar Meena
uriya—§ / Scientist-£
&g e (wa

| Directorate (Cenmrad)

Central Pellution Centred Boars
#9TH / Bhepat
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rteror ufges Annexure-9
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FORM XII A
[See Rule34] nnexure-10

REGIONAL OFFICE,
M.P. POLLUTION CONTROL BOARD,
-5, Arera Colony, Bhopal (M.P)
ail :- romppcb_bpl@rediffmail.com

I’aryuwarunI’arisur, E

Phone No. -0755-2466392 E-m

NOTICE OF INTENTION TO HAVE SAMPLE ANALYZED

To,

.M/ﬁ....’ﬂe?«s.b.mh.%q%.«}n'
f’DO@/?/)wadl/j“ ,.'/?//"%m,;e vy

Lis intended to have analysed the sample of Water/Sewage effluent/trade which is

A0 day ofee YL Gienniin 2004 from (1)

being taken today the... A&

@Qn’mrahw(/hclqg/—ﬁe/Qﬁi/qm{*a;}m/ciJay/fﬁm

quq{r‘gﬁwf///)v{/qufl////,@;}d/ﬂiqmcdﬁI\ﬂ(ﬁ‘{w/

ke 0. v by ﬂﬁxmzmmz.gnéa.g&&....w‘/z.-...&.pén

@asamw>f5¢umwmu/&w>,mﬂJm
My b‘v Pl (o4 end M /)PA‘X N o nedl)=L, Lafty

20
Name gud desigration of the person
Who takes thie Sappl¢

N Ry o

Take notice that i

]
P Qo 0P P-cb. Bwol<d,

ant. vessel or placeform where the Sample is taken.

(1)  Here specify the stream, well, pl
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Annexure- 11

Photographs taken during Field Visit by CPCB Team on 24.7.2024

il [ LLLLLL e

JAYSHRI GAYATRI FOOD
PRODU (TS PVT, LTD.

U15 | 400MP201IPTCO30041

Sehore,MP, India

Bhopal Bilkisganj Sehore Road, Sehore, Sehore,
466001, MP, India

Lat 23.165711, Long 77.136187

07/24/2024 11:07 AM GMT+05:30

Note : Captured by GPS Map Camera

. 549J+8MG, Pipaliya Mira, Madhya Pradesh 466001,
“ India
Latitude:23.167722 - Longitude: 77131438
07/24/2024 11:12 AM GMT +0530
: 8 279rC =524m/s *g 78% @ 998hpa @100%

T i f - et

Sehore,MP, India
B\ | Bhopal Bilkisganj Sehore Road, Sehore,
W' 466001, MP, India
Lat 23.165148, Long 77.137015
% 07/24/202410:59 AM GMT405:30
Note ; Captured by GPS Map Camera

549J+8MG, Pipaliya Mira, Madhya Pradesh 46
India

Latitude:23.167722 - Longitude:77.131438

07/24/2024 11:35 AM GMT +0530

} 279rc =524am/s ‘g '78% @ 998hpa @M100%

549J+8MG, Pipaliva Mira, Madhya Pradesh 466001,
India

= Latitude:23.167722 - Longitude:77.131438

5 07/24/2024 11:12 AM GMT +0530

2 8 2791°C =5.24n/s ‘g7 @ o98hpa @M 100%

Coal storage near the boiler area

Boiler ash dumped near boiler house
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Sehore,MP, India

Sehore, Sehore, 466001, MP, India

Lat 23.167188, Long 77.136063

07/24/2024 11:05 AM GMT+05:30

Note : Captured by GPS Map Camera
A 3o

ey e
\ Sehore, MP,India
Sehore, Sehore, 466001, MP, India
Lat 23.167915, Long 77.135168
07/24/2024 11:03 AM GMT+05:30
1 Note : Captured by GPS Map Camera
- < . .

S =

54W6+QR2, Sherpur, Madhya Pradesh 4660071, India
* Latitude:23.197242 - Longitude:77.112740

07/24/2024 11:48 AM GMT +0530

b 2493°C =54m/s g '93% @ 998hpa @w100%

7
o7/2a/2024a
Note | Captured by GPS Map Camera

Accumulated effluent on agri land
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Sehove, 466001, MP, India
7795, Long 77. 138274
4 11:33.AM GMI+05:30
tured by GPS Map Cameta

t 23.167564, Long 77.138756
/24/2024 11:30 AM GMT+05:30
Captured by GPS Map Camer

Bayatrl Foods,

Water Sampling conducted at 4 locations on 24.7.2024

Longtude 7137873
‘;Eemion: 5111513 m

#mq 107m
me: 24-07-2024 1356

ot i Mallh pear

by s Seale o
t Sehore, MP,India
% Sehore, Sehore, 466001, MP, India
CLat 23174319, Long 77.129717
3 07/24/2024 11:12 AM GMT 1+ 05:30
i Note : Captured by GPS Map_Gamera
s S =

P
i b

Dug well near Pipaliya Mira village Sampling u/s of the drain behind the industry
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S5Aa4a5W+9OP, Barkhedi, Madhya Pradesh 4A66001, India
Latitude: 23 159130 - Longitude:77.146899

O7/24/20244 0408 PM GNMT +0O0S530

A =2s.az-c = 5 79m/s °*@ 88% @@ OOSAahpa s 100°%%

Legal sample handed over to occupier representative

Goaogle

o & N A
View of New ETP View of non-operational ETP inlet flow meter

showing cumulative totaliser reading "0"
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Annexure-12

Water (Prevention & Control of Pollution)
(Madhya Pradesh) Rules 1975

Bhopal, the 8th December 1975

No. 3816:-XXXIII.- In exercise of the powers conferred by section 64
of the Water (Prevention and Control of Pollution) Act, 1974 (No.6 of 1974),
the 'State Government, after consuitation with the State Board for the Preven
- tion and Control of Water Pollution, hereby makes the following rules,

namely:-
- Y CHAPTER I - PRELIMINARY

1. Short title and commencement. - (1) These rules may be called the
Water (Prevention and Control of Madhya Pradesh Pollution) Rules, 1975.

(2) They shall come into force on the date of their publication in the "Madhya

Pradesh Gazette."
2. Definitions.- In these rules, unless the context otherwise requires,

a ct'" means the Water (Prevention and Control of Pollution) Act,
"Act" he Water (P i dC 1 of Pollution) A
1974 (No. ,6 of 1974);
b alrman'' means the Chairman of the State Board,;
(b) "Chai " he Chai f the State Board
(c) ""State Board Laboratory" means a laboratory established or recognised
as such under sub-section (2) of Section 17;
(d ""State Water Laboratory" means a laboratory established or specified as
such under sub-section (1) of Section 52;
@) "Form" means a form set out in Schedule I;
® "Member'" means a member of the State Board and includes the
Chairman thereof;
ember-Secretary' means the Member-Secretary of the State Board,
() "Member-S " he Member-S f the State Board
(h) "Section" means a section of the Act;
) "Schedule" means a schedule appended to these rules;
)] "Year' means the financial year commencing on the first day of April.

CHAPTER II - TERMS AND CONDITIONS OF SERVICE OF THE
MEMBERS OF THE STATE BOARD AND OF COMMITTEES OF
STATE BOARD

3. Salaries, allowances and other conditions of service of the Chairman. - (I)
The terms and conditions of service of the Chairman including the scales of pay and
allowances payable to him shall be such as may be specified in his order of appoint
payable and in the absence of being so specified, such terms and conditions shall bels far
as may be, the same as are applicable the Head of

Page 52 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975

Department of the State Government of corresponding Status.

(2) Notwithstanding anything contained in sub-rule (I)-where a Government
servant is appointed as Chairman, the terms and conditions of his service shall be such
as may be specified by the State Government from time to time.

(3) The Chairman of the Board shall be entitled to travel by Air or Air-
conditioned First Class compartment of railway and he shall be entitled to the actual
lodging charges in addition to daily allowances subject to the such actual lodging
expenditure limited to rupees 75 per day.

"4 (1) 'Appointment Salaries, Allowances and other conditions of Member
Secretary :- The terms and conditions of service of the Member Secretary, including
the scales of pay and allowances payable to him shall be
such as may be specified in his order of appointment and in the absence of . being so
specified, such terms and conditions shall be so far as may be, the same are applicable to a
grade-I officer of corresponding status of the State Government.

(2) The State Government may also appoint an officer on deputation from Public
Health Engineering Department or any other Technical Department or Institution, who
possess the qualifications prescribed in clause (1) of
sub-section (2) of Section 4 of the Water (Prevention and Control of Pollution) Act.
1974. (No.6 of 1974). The terms and conditions of services including the scale of pay
and allowances payable to the Member Secretary will be the same as in his Parent
Department or Institution; and he will be entitled to get deputation allowances as per
Government Rules.

(3) The Member Secretary of the Board shall be entitled to the actual lodging
charges in addition to daily allowance subject to such actual lodging expenditure limited
to Rs. 50/- per day."

5. Terms and Conditions of service of members of the State Board.- Non-
official members of the State Board shall be paid an allowance of Rupees 25 per day for
each day of the actual meeting of the State Board.

(2) Non official members shall be paid I st class railway fares both ways for the
railway journey undellaken by them for attending any of the Board's meeting from the
normal place of their residence to the place of meeting.

(3) In case of journey by means of communication other than rail, thefare shall be
limited to the amount as given in sub-clause (2).

(4) In respect of journeys for places not connected by rail he shall be eligible for
actual bus fares plus 5 paise per km. to the nearest rail head.

(5) Non-official members, who are entitled to travelling allowance shall also be
paid incidental charges at rupees 15/- for each journey to cover expenses of transport
from the" residence at the headquarters to the bus stand / railway station or vice versa,
porter charges, reservation, charges etc. for

1. Substituted vide notification No. F-12-145-32-97, dated 19 May, 1995.

Madhya Pradesh Pollution Control Board, Bhopal
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Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975

departure from the headquarters and for arrival back to the headquarters. No incidental
charges shall be paid for expenses that may be incurred for similar purpose at piaces of
halts during the tour. Provided that in case a Member of the Legislative Assembly who is
also a member of the State Board, the said daily and travelling allowances and incidental
charges will be admissible when the Assembly is not in session and on production of
certificate by the member that he has not drawn any such allowance for the same journey
and halts from any other Government source or any other body.
(6) Government official members shall be governed by the Government

T.A. and D.A. Rules as applicable to them.

6. Fees and allowances to be paid to such members of a committee of
the State Board as are not members of the Board under sub-section (3) of
Section. 9.- A member of the committee of the State shall be paid in respect of meetings
of the committee traveling and daily allowance if he is a nonofficial, at the rates specified
in rule 5, as if he were a member of the State Board and, if a Government servant. at
rates, admissible under the relevant rules for Government servants.

CHAPTER III - POWERS AND DUTIES OF THE CHAIRMAN AND MEMBER-
SECRETARY AND APPOINTMENTS OF OFFICERS AND EMPLOYEES

7. Powers and duties of the Chairman. - (1) The chairman shall have
overall control over the day-to-day activities of the State Board.

(2) (i) The Chairman may undertake tours within India for carrying out
the functions of the State Board:

Provided that he shall keep the State Government through the Secretary to
Government, Madhya Pradesh Town and Country Planning Department and the State
Board informed of his tours.

(ii) The Chairman may, with the prior approval of the State Government
visit any country outside India.

(3) The Chairman shall have full powers to make appointment. promotion.
confirmation and termination of services of the officers and the employees of the Board.

(4) The Chairman shall exercise other financial and administrative
powers as detailed in annexure appended to these rules.

8. Creation and abolition of posts.- The State Board may create such posts as it
considers necessary for the efficient performance of its functions and may abolish any
post, so created:

Provided that for the creation of. and appointments to. posts, the maximum of the
scale of which is above Rs. 1500 per month the State Board shall obtain prior sanction of
the State Government.

Madhya Pradesh Pollution Control Board, Bhopal
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9. Powers and duties of the Member Secretary.- The Member Secretary shall be
subordinate to the Chairman and shall, subject to the control of Chairman, exercise the
following powers, namely:

(M

The Member-Secretary shall have full powers in matters of promotion,
confirmation, transfer and termination of services of Class III and Class IV
employees of the Board:

Provided such persons shall have the right of appeal against the orders of the

@
)

“4)

®)
(6)
(7

Member-Secretary, to the Chairman in disciplinary action cases; Where the
disciplinary action has been ordered by the Chairman, the appellate authority
shall be the State Governments in respect of Class I and Class II officers of the
Board.

The Member-Secretary shall be in charge of all the confidential papers of the
Board and shall be responsible for preserving them.

The Member-Secretary shall make all arrangements for holding meetings of the
State Board and meetings of the State Board and meeting of the Committees
constituted by the State Board.

All orders or instructions to be issued by the State Board shall be over the
signature of the Member-Secretary or of any other officer authorised in this
behalf by the Chairman.

The Member-Secretary shall authurise, sanction or pass all pay- ments against
allotment made or estimates sanctioned.
The Member-Secretary shall exercise other financial and adminis trative powers
as detailed in annexure appended to these rules.
The Member-Secretary shall exercise such other powers and perform such other
functions as may be delegated to him, from time to time either by the Board or
by the Chairman.

10. Recruitment of Staff- (I) Recruitment to all posts under the
Board shall be made :-

(a) by direct recruitment or

(b) by promotion or

(c) by te-employment of retired Government servants when
ever found necessary.

(2) Recruitment to all posts under the Board shall ordinarily be made subject to
fulfilment of such standards as may be laid down for posts of corresponding status under the
state Government from time to time.

11. Scales of pay, Allowances and T.A. and Daily Allowance, leave etc. :- (1)
Scales of pay for the posts mentioned in column (1) of the table below shall be those as are
specified in the corresponding entries in column (2) of the said table.

Madhya Pradesh Pollution Control Board, Bhopal
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FOR STATE BOARD OFFICE

Name of Post Scale of Pay
() )
Rs.
CLASS I POSTS
(a) Chief Chemist 680-1150
CLASS IT POSTS
(b)  Asstt. Secretary 500-900
(¢)  Accounts Officer 500-900
(d)  Asstt. Engineer (Civil) 425-900
(e)  Asstt. Engineer (Chemical) 425-900
('  Publi_ Relations-cum-Statistical Officer  425-900
(8)  Part time Legal Adviser 250 P.M.
CLASS IIT POSTS (NON-MINISTERIAL)
(a)  Junior Chemists 280-480
(b)  Sub Engineers 280-480
(¢)  Tracers 169-300
CLASS IIT MINISTERIAL
(a)  Office Superintendent 350-600
(b)y  Accountant Accounts 280-480
(¢) Clerk 195-330
(UDC Scale)
(d)  Upper Division Clerk 195-330
(¢) Lower Division Clerk 169-300
(g)  Stenographer 280-480
Steno- Typist 169-300
with special
pay of Rs. 40 p.m.
CLASS IV POSTS
(h) Peons 125-150
(i)  Chowkidar 125-150
STAFF FOR FIELD OFFICE
CLASSIPOSTS
(a)  Superintending Engineer 1100-1500
(b)  Executive Engineer 680-1 150
CLASS IT POSTS
Assistant Engineer 425-900
@) CLASS 111 - NON-MINISTERIAL
(d)  Sub-Engineer 280-480
(®)  Draftsman 280-480
®  Tracer 169-300
CLASS III - MINISTERIAL
(g)  Office-Superintendent 280--180
(h)  Accountant 280--180

Madhya Pradesh Pollution Control Board, Bhopal
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1) 2

. o etk Rs.
(f) Upper D1.v1.s1.0n Clerks . 195-330
() Lower D1v1.s10n Clerks/Typist 169-300
(k)  Steno- Typist 169-300

CLASS 1V
) Peons
(m) Chowkidar

with special
pay of Rs. 40 p.m.

125-150
125-150

STAFF FOR CENTRAL ENVIRONMENT

CLASS I POSTS
(a)  Superintending Engineer
(b)  Senior Scientists

CLASS 11 POSTS
(¢)  Scientists

1100-1500
680-1150

425-900

CLASS III- NON MINISTERIAL

(d)  Junior Scientists
(e)  Chemists
® Tracers
CLASS ITI-MINISTERIAL
(g)  Superintendent
(h)  Accountant
(i)  Upper Division Clerk

()  Lower Division Clerk/Typist
CLASS IV

(k)  Laboratory Attendants.

(I)  Peons

350-650
280-480
169-300

280-480
280-480
95-330

169-300

125-150
125-150

(2) The employees of the State Board shall be entitled to dearness allowance,
city compensatory allowance. house rent allowance, conveyance allowance,
travelling allowance and daily allowance at the rates as are applicable to the
Government employees in the post carrying corresponding scales of pay.

(3) The employees of State Board shall be governed by the leave rule

applicable to Government employees.

(4) For purposes of reimbursement of medical expenses and grant of
loans and advances etc. employees of the State Board shall be governed

by the rules as area applicable to Government employees.

(5) The employees of the State Board shall be governed by the same
rules in respect of scales of pay. etc. as are prescribed by the State

Government

Madhya Pradesh Pollution Control Board, Bhopal
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for its employees of corresponding status.

(6) Class I and Class" Officers of the State Board shall get the actual lodging
charges. in addition to daily allowance while on tour limited to Rs..25/- and Rs.
15/- per day respectively.

12. Powers of the Board.- The Board shall exercise powers in respect
of other items as given in the Annexure appended to these rules.

CHAPTER 1V - TEMPORARY ASSOCIATION OF PERSONS WITH
STATE BOARD

13. Manner and purpose of association of persons with State Board.-
(1) The State Board may invite any person, whose assistance or advice it
considers useful to obtain in performing any of its functions, to participate in
the deliberations if any of its meetings.

(2) If the person associated with the Board under sub-rule (1) happens to
be a non-official. he shall be entitled to get allowance of Rupees 25/- per day
for each day of actual meeting of the State Board in which he is so associated.

(3) If such person is non-resident in Bhopal, he shall be entitled to
travelling allowance at the rates specified under sub-rule (2) to (6) under Rule 5.

(4) Notwithstanding anything in sub-rules (2) and (3), if such person is a
Government servant or an employee of any other organisation he shall be
entitled to travelling and daily allowance only at the rates admissible under the
relevant rutes applicable to him.

CHAPTER V - CONSULTING ENGINEER

14. Appointment of consulting engineer. - For the purpose of assisting
the State Board in the performance of its functions, the State Board may appoint
a consulting engineer to the State Board for a specified period not exceeding
four months:

Provided that the State Board may, with the prior approval of the State
Government extent the period of the appointment from time to time:

Provided further that if at the time of the initial appointment the State
Board had reason to belleve that the services of the consulting engineer would
be required for a period of more than four months, the State Board shall not
make the appointment without the prior approval of the State Government.

15. Power to terminate appointment.- Notwithstanding the appoint-
ment of a consulting engineer for a specified period under rule 14, the State
Board shall have the right to terminate the services of the consulting engineer
before the expiry of the specified period, if, in the opinion of the Board, the
consulting engineer is not discharging his duties properly or to the satisfaction
of the Board or such a course of action is necessary in the public interest.

16. Emoluments of the consulting engineer.- The State Board may pay
the consulting engineer suitable emoluments of fees depending on the

Madhya Pradesh Pollution Control Board, Bhopal
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nature of work, and the qualifications and experience of the consulting engi-
neer:

Provided that the State Board shall not appoint any person as consulting
engineer without the prior approval of the State Government if the emoluments
or fees payable to him exceeds rupees one thousand five hundred per month.

17. Tours by consulting engineer. - The consulting engineer may
undertake tours within the country for the performance of the duties entrusted
to him by the State Board and in respect of such tours he shall be entitled to
travelling and daily allowances as admissible to a Grade I Officer of the State
Government. He shall, however, get the prior approval of the Chairman to his
tour programme.

18. Consulting engineer not to disclose information.- The consulting
Engineer shall not disclose any information other given by the State Board or
obtained during the performance of the duties assigned to him either from the
State Board or otherwise, to any person other than the State Board without the
written permission of the Board.

19. Duties and functions of the consulting engineer.- The consulting
engineer shall discharge such duties and perform such functions as are as-
signed to him, by the State Board and it will be his duty to advise the Board on
all technical matters referred to him by the Board.

CHAPTER VI - BUDGET OF THE ST ATE BOARD

20. Form of budget estimates.- (I) The budget in respect of the year
next ensuing showing the estimated receipts and expenditure of the State
Board shall be prepared in Forms, I, II, III and IV and submitted to the State
Government.

(2) The estimated receipts and expenditure shall be accompanied by the
revised budget estimates for the current year.

(3) The budget shall as far as may be, based on the account heads
specified in schedule II.

21. Submission of budget estimates to the State Board.- (I) The
budget estimates as compiled in accordance with rule 20 shall be placed by the
Member-Secretary before the State Board before the 5th October each year for
approval. .

(2) After approval of the budget estimates by the State Board, four
copies of the final budget proposals incorporating therein such modifications
as have been decided upon by the State Board shall be submitted to the State
Government before the 15th October each year.

22. Estimates of establishment expenditure and fixed recurring
charges.- (I) The estimates of expenditure on fixed establishment as well as
fixed monthly recurring charges on account of rent, allowances, etc., shall
provide for the gross sanctioned pay without deductions of any kind.
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(2) To the estimates referred to in sub rule (I) shall be added a suitable
provision for leave salary based on past experience with due regard to the
intention of the members of the staff in regard to leave as far as the same can be
ascertained.

(3) If experience indicates that the total estimate for fixed charges referred
to in sub-rules (I) and (2) is not likely to be fully utilised. a suitable lump-sum
deduction shall be made from total amount estimated.

23. Re-appropriations and emergent expenditure.- No expenditure
which is not covered by a provision in the sanctioned budget estimates. or
which is likely to be in excess over the amount provided under any head, shall
be incurred by the State Board without provision being made by re-
appropriation from some other head under which saving are firmly established
and available.

24. Power to incur expenditure. - The State Board shall incur
expenditure out of the funds received by it in accordance with the powers
delegated to the Board and the Chairman and the Member-Secretary as laid
down in rules of the Board and where no specific Rules have been framed by
the Board the financial rules of the State Government and other instructions
issued by the Government from time to time shall apply,

25. Operation of fund of the State Board.- The fund of the State Board
shall be operated by the Member-Secretary of the State Board or in his absence
by any other officer of the State Board who may be so empowered by the State
Board.

26. Opening of Account in Bank.- (I) Bank accounts shall be opened in
the name of the Board in any scheduled Bank and such accounts shall be
operated by the following authorities upto the limits as shown against them :

1. Chairman Full Powers.

2. Member-Secretary Upto Rs. 1.00/- (Rs. One Lakhs)'
in one transaction

3. Chief Scientific Officer/ Upto Rs. 10,000/- (Rs. Ten Thou-
sand)

Chief Engineer/Finance Officer in the absence of Member Secre-

tary in one transaction:

Provided that the Chairman may delegate his power to Member Secre-
tary, or any other officer to sign the cheques for amounts exceeding Rs.
50.000/- (Rs. Fifty Thousand) in the event of his absence.

(2) Cheques draw'n in favour of the Board shall be endorsed by the
Chairman or the Member-Secretary.

(3) The Member-Secretary may at any time retain in his hand a sum not

LAs amended "ide notification No. F-5- 1 14/32/91. dated 12-8-97.
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exceeding Rs. One thousand to meet current expenditure of an urgent nature.

27. Maintenance of Cash Book :

(I) The Cash Book shall be maintained by the Member-Secretary.

(2) The Member-Secretary shall immediately bring into account in

the Cash Book all moneys received and spent by the Board.

28. Saving. - Nothing in this Chapter shall apply to a budget already
finalised or expenditure already incurred before the commencement of these
rules.

CHAPTER VII- ANNUAL REPORT OF THE STATE BOARD

29. Form of annual report.- The annual report in respect of the year
last ended giving a true and full account of the activities of the State Board
during the previous financial year shall contain the particulars specified in the
Schedule III I(and shall be submitted to the State Government by the 15th of
May each year.]

CHAPTER VIII - ACCOUNT OF THE STATE BOARD

30. Form of annual statement of accounts of the State Board.- The

annual statement of accounts of the State Board shall be in forms V to IX.

CHAPTER IX - REPORT OF STATE BOARD ANALYST

31. When a sample of any water, sewage or trade effluent has been sent
for analysis to a laboratory established or recognised by the State Board, the
State Board analyst appointed under sub-section (3) of Section 53,shall
analyse the sample and submit to the State Board a report in triplicate in
Form.X of the result of such analysis. .

CHAPTER X - STATE WATER LABORATORY

32. Functions of the State Water Laboratory.- The State Laboratory
shall cause to be analysed any samples of water, sewage or trade effluent
receil'ed by it from any officer authorised by the State Board for the purpose,
and the findings shall be recorded in triplicate in Form XI.

33. Fees for report.- The fees for each such report shall be such as may
be notified by the State Government from time to time.

CHAPTER XI - APPLICATION FOR CONSENT
34. Form of notice-- A notice under clause (a) of sub-section (3) of
Section 21 shall be in form XII.

35. 2Application for consent.- An application for obtaining the Consent
of the State Board for establishing or taking any steps to establish any industry,
operation or process or any treatment and disposal system or any extension or
addition thereto, which is likely to discharge, sewage, or trade effluent into a
stream or well or sewer or on land (such discharge being hereinafter in this
rule referred to as discharge of sewage): or for bringing into

I. D_kted ,ide Notitication No, 1'-5/114/32'9. dated 18-3-1993. 2,
Substituted vide 1\olificalion No, 11-5/86!3_ dated 31-5-91.
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use any new or altered outlet for the discharge of sewage or beginning to make
any new discharge of sewage under section 25 or for continuing an existing
discharge of sewage under section 26 shall be made to the State Board in the
form prescribed under Water (Prevention and Control of Pollution) (Consent)
Madhya Pradesh Rules, 1975.

36. Procedure for making inquiry into application for consent.- (I)
On receipt of an application for consent under section 25 or section 26, the State
Board may depute any of its Officers, accompanied by as many assistants as
may be necessary, to. visit the premises of the applicant to which such
.application relates. for the purpose of verifying the correctness or otherwise of
the particulars furnished in the application or for obtaining such further
particulars of information as such office may consider necessary. Such officer
may, for the purpose. inspect any place where plants or sewage or trade effluent
is discharged by the applicant, or treatment plants. purification works or
disposal systems of the applicant and may require the applicant to furnish to
him any plants. specifications and other data relating to such treatment plants.
purification works or disposal systems or any part thereof, that the considers
necessary.

(2) Such officer shall before visiting any premises of the applicant for the
purpose of inspection under sub-rule (]) above., give notice to the applicant of
his intention to do so in Form XIII. The applicant shall furnish to such officer
all facilities that such officer may legitimately require for the purpose.

(3) An officer of State -Board may, before or after carrying out an
inspection under sub-rule (I) above. require the applicant to furnish to him.
orally or in writing such additional information or clarification. or to produce
before him such documents. as he may consider necessary for the purpose of
investigation of the application and may. for that purpose. summon the
applicant or his authorised agent to the office of the State Board.

""37. Directions.- (I) Any direction issued under, Section 33-A shall
be in writing.

(2) The direction shall specify the nature of action to be taken and the
time within which it shall be complied with by the person, Officer or the
authority to whom such direction is given.

(3) The person. officer or authority to whom any direction is sought to be
issued shall be served with a copy of the proposed direction and shall be given
an oppollunity of not less than fifteen days from the date of service of a notice
to file with an officer designated in this behalf. the objections, if any, to the
issue of the proposed direction.

(4) Where the proposed direction is for the stoppage or regulation of
electricity or water or any other services affecting the carrying on any industry,
operation or processs and is sough to be issued to an officer or an authority. a

I. Inserted vide notification No. F-II-5 /32 dated 31-5-91
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copy of the proposed direction shall also be endorsed to the occupier of the
industry, operation or process, as the case may be, and objections, if any. filed
by the occupier with an officer designated in this behalf shall be death with in
accordance with the procedures under sub-rules (3) and (5) of this rule:

Provided that no opportunity of being heard shall be given to the
occupier, if he had already been heard earlier and the proposed direction
referred to in sub rule (3) above for the stoppage or regulation of electricity or
water or any other service was the resultant decision of the State Board after
such earlier hearing. .

(5) The State Board shall within a period of 45 days from the date of
receipt of the objections, if any, or from the date upto which an opportunity is
given to the person, officer or authority to file objections, whichever is earlier,
consider the objections and for reasons to be recorded in writing. confirm.
modify or decide not to issue the proposed direction.

(6) In case where the State Board is of the opinion that there is likelihood
of a grave injury to the environment and it is not expedient to provide an
opportunity to file objections against the proposed direction it may. for reasons
to be recorded in writing, issue directions without providing such an opportu-
nity:

(7) Every notice or direction required to be issued under this rule shall be
deemed to be duly served :

(a) Where the person to be served is a company, if the document is
addressed in the name of the company at its registered office or at
its principal office or place of business and is either
(i) sent by registered post; or
(i) delivered at its registered office or at the principal office or

place or business;

(b) Where the person to be served is an officer serving Government. if
the document is addressed to the person and a copy thereof is
endorsed to his Head of the Department and also to the Secretary
to the Government in charge of the Department in which for the
time being the business relation to the Department in which the
officer is employed is transacted and is either :

(ii) is given or tendered to him;

(c) In any other case, if the document is addressed to the person to be

served and

(i)  1s given or tendered to him, or

(ii) if such person cannot be found, is affixed on some conspic-
uous part of his last known place of residence or business or
is given or tendered to some adult member of his family or
is affixed on some conspicuous part of the land or building
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if any, to which it relates. or
(iii) is sent by registered post to that person.
Explanation.- For the purposes of this sub-rule
(a) "Company" means any body corporate and includes a firm or
other association or individuals;
(b) "a servant" is not a member of the family.

38. Manner of giving notice.- The manner of giving notice under

clause (b) of sub-section (1) of Section 49 shall be as follows, namely :

(I) The notice shall be in writing in from XIV;

(2) If the alleged offence has taken place in any part of the State, the
person giving notice may send notice to:

(i)  the State Board, and
(ii))  Housing and Environment Department (represented by Sec
retary to Government of Madhya Pradesh.)

(3)  The notice shall be sent by registered post with acknowledgement
due; and

(4)  The period of sixty days mentioned in clause (b) of sub-section (1)
of Section 49 of the Act. shall be reckoned from the date it is first
received _y one of the authorities mentioned in clause (2)".

Explanation :

(I) In case the notice is given in the name of a company, documentary
evidence authorising the person to sign the notice on behalf of the
company shall be enclosed to this notice. Company defined in the
Explanation to section 47 of the Act.

(2)  Here give the name and address of the alleged and offend. In case
of a manufacturing, processing operating unit, indicate the name
location/nature of activity, etc.

(3) Documentary evidence shall include photographs/technical re-
ports/health reports of the area etc. for enabling enquiry into the
alleged violation/offence."
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ANNEXURE oc
DELEGATION OF POWERS i
Under sub-rule (4) of Rule 7, sub-rule (6) of Rule 9 and Rule 12 of Water (prevention & Control of Pollution) £y
Madhya Pradesh Rules, 1975. -
S. Particulars of Powers Powers of Chairman Powers of Member Secretary Powers of Board o
No.
4
1 ) 3 4 5 0
1 To Countersign T.A. Bills and Full powers for himself and Full powers in respect of Nil -0
Medical reimbursement for a II other class I and Class II. Class III and class c
Bills. Class" officers and T.A. IV employees of the Board. Yo
Bills of Non-official mem-  Powers could be delegated. i
ber's of the Board. Powers
could be delegated.
Nil Nil

2 To sanction journeys of Full powers
Boards officers and employees
outside the State.

3 To grant exemption from the Full powers upto 30 days. ~ Full powers upto 15 days. in Full powers beyond 30 days.

rule limit of payment of daily respect of Class II. Class
allowance to halts on tour 10 IIT & Class IV employees of
days in each case. the Board.

4 Power to sanction special pay Fyll powers For period not exceeding Nil
not exceeding 10% of the 12 months in respect of ‘[1> ;
minimum pay of the additional Class IIT and Class IV em- h
post held. ployees of the Board. "

I. Am_11d_d \id_Notili_alioll No. 1'-17-11\5/32 (hit_d 13-()-".1!
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I 2 3 4 5
5 (a) To sanction contingent ex Upto Rs. 30,000/- for single Upto Rs. 10,000/ .for single Full power
penditure. item of non-recurring nature  item of non-recurring nature
and Rs. 15,000/~ for item of and Rs. 2,500/~ for item of
recurring nature. recurring nature.
(b) To make petty purchase The Member Secreta}ry may Nil
from local market without purchase anyone article not
calling quotations etc. exceeding one thousand ru-
pees in value at a time in cash
from local market. No article
of the value of which exceeds
one Thousand rupees shall be
purchased in cash by the
Member Secretary without the
approval of the Chairman.
6  Hiring of Building for Show-  Full powers Upto Rs. 1500/~ per month. Nil
rooms, garages, office etc.
7 Purchase of stationary articles Upto Rs. 15,000/ at a time Upto Rs. ] 0,000/- per annum. Nil
etc. subject to the provisions in
the Budget.
8  Purchase of Books and Jour-  Full powers to the extent of ~ Upto Rs. 5,000/ Nil
nals Budget provisions.
9 Write off dead stock Upto Rs. 5,000/- in each Upto Rs. 2,000/- in each case Full powers
case.
10 To purchase furniture by Full powers to the extent of  Upto Rs. 25,000/- per annum. Nil.

inviting tenders.

Budget provisions and upto
Rs. 15,000/- at a time.
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I To approve estimates for civil Upto Rs. 20,000/-
works and purchase of equip-

ments.
12 To sanction expenditure on Upto Rs. 2,500/- at a time
entertalllment and other mis-
cellaneous items in connec-
tions with the affairs of the

Board.

13 Creation of posts of contin- Full powers. Powers could
gency paid staffs. be delegated.

14 Acceptance of Tenders Upto Rs. 15,00,000/-

15 (a) Open tenders and more U pto Rs. 15,00,0001-
than one valid tenders.
(b) A single tender by accep-  Upto Rs. 5,00,000/-
tence of contracts by negotia-
tions.
(c) Acceptance without call-  Upto Rs. 2,00,0001-
ing tenders of contracts due to
emergency.
(d) Open tenders on the basis ~ Upto Rs. 2,00,000/-
of lowest quotations.
(e) Open tenders where low-  Upto Rs. 1,00,0001-
est quotation is not to be ac-
cepted.
(I) Purchase on the basis of Upto Rs. 1,00,0001-
quotation.

Upto Rs. 5,00,000/-

Upto Rs. 5001- at a time.

Nil

Upto Rs. 3,00,0001-
Upto Rs. 3,00,0001-
Upto Rs. 2,00,0001-

Upto Rs. 50,000/-

Upto Rs. 20,000/-

Upto Rs. 20,0001-

Upto Rs. 20,0001-

Full powers

Full powers

Nill

foul! powers
Full powers
Full powers

Full powers

Full powers

Full powers

Full powers
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2 3

4

5

16

17

18

20

21

22
23

Purchase of Laboratory Upto Rs. 2,50,000/-
equipments. . Sanction of

advertisement/ printing Upto Rs. 10,000/- at a time
charges.

To declare stores as surplus UPto Rs 50,000/-
unserviceable and to fix their

. reserve/resale price and to

prescribe the mode of their
disposal.

Expenditure for emergency (o Rs. 1,00,000/
construction of works other

than items of purchase.

To sanction write off losses:

(a) Not due to theft, fraud and 5.000/- in cach
negligence. Upto Rs 3,000/- in cach
(b) Due to fraud, theft OT €L Upto Rs. 5,000/ at a time
ligence subject to enquiry.
Sanction of demurrage/ Wharf
age

Investment of funds Payment
of advance to the employees:
(a) Motor Car/Motor Cycle/
Cycle

Full powers

Full powers

(b) House Building Full Powers.

Madhya Pradesh Pollution Control Board, Bhopal

Upto Rs. 20,000/-
Upto Rs. 2,500/-
Upto Rs. 10,000/-

Upto Rs. 20,000/-. .

Upto Rs. 2,000/- in each
Upto Rs. 1,000/- in cach
Upto Rs. 1,000/- at a time

Full powers in respect; of
class III and Class IV em-

ployees.
Do

Full powers 1'
Full powers

Full powers

Full powers

Full powers Upto Rs.
Full powers case, case.
Full powers cash case
Full powers'
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2 3 4 J
(c) Travelling Allowances. Full powers and also non Filll powers in respect of
official members of Class I, Class II, Class III,
the Board. and Class IV employees

To sanction advance 'for publishing Rs, 20,000/- at a time
advertisements, to the Director,
information and publicity.
To cesponssor seminar, workshop etc. Upto Rs. 7,500/- at a time
with any recognised institution and
Pollution Control
Administrative Powers
Power to grant/withhold annual Full powers in respect of Full power in respect of

increments. Class I & Class II Officers. Class III & Class
IV Em-

Power to sanction crossing of ef- Do ployees.

ficiency bars. Do

To sanction casual leave and spe- Do Do

cial casual leave.

To sanction all kinds of leave and Do Do

study leave within India.

Power to take disciplinary action Do Do

in accordance with classification

control & appeal rules. Approval Do Do

of Tour Programmes Writing of

Confidential reports Do Do

Madhya Pradesh Pollution Control Board, Bhopal

Full powers

Nil
Nil
Nil
Nil

Nil

Nil
Nil
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SCHEDULE I
FORM I
State Board for Prevention and Control of Water Pollution detailed Budget Estimates for the year
(See Rule 20) .
ADMINISTRATION
(Expenditure)
Head of Account Actuals for the past three years Sanctioned estimate for ~ Actuals of six months of
the current year the current year
19 19 19 15 19
(1) ) 3) 4) (5) (6)

Actuals of six months Revised estimates ~ Budget esti-  Variations

Variations between

Explanation for columns

of the current year for the current mates for the  between columns 8 and 9 10 and 11
year next year columns 5
and 8
@ ® © (10) ) (12
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FORM 11
State Board for the Prevention and Control of Water Pollution
ESTABLISHMENT
Statement of details of provision for pay of officers/Establishment for the year 19...
(See Rule 20)
Name and Reference Sanctioned Pay of the Amount of pro- Increment falling due within ~ Total provision Remarks
Designa- to page of Post vision for the the year for the year i.e.
tion estimate year at the rate total of columns
from in Column e (c) 4and 5 (c)
Mini. Maxi. Actual Date of Rate of Amount
pay of the person con- increment increment of incre-
cerned due on 1 st April ment for
Next year the year
(@ 0 (©) (b) (b (©)
(1 (@) 3) “ (6] (6) (M
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FORM 1V State Board for the Prevention and Control of Water
Pollution Abstract of Nominal Rolls

See Rule 20

Revised Esti
Explanation for the

Actual Particulars of Sanc-  Budge 19 mates Budget 19

Sanc- posts tione t19 19 Estimates

tioned d difference be
Grnat No. of Pay and No.of Payand 19 tween sanctioned Budget Grant, Re
I9No. of Pay and  posts allow- posts allowances vised  Budget  Grant,

posts allow- include include Revised Esti
included nace d ances d mates and Budget
D 2 3) 4) 3) (6) (7 8) )
I Officers
(a) Posts filled

(b) Posts Vacant
Total-I-Officers
1I Establishment
(a) Posts filled
(b) Posts vacant
Total II Establishment

III Class IV
(a) Posts filled
(b) Posts vacant
Total III-
Class IV

Grand Tofal!, II'and 111
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FORM V
State Board for the Prevention and Control of Water Pollution
Receipts and Payment for the year ended

See Rule 30
Previous Year Receipts Previous Year Payment
(D 3) “)

I.  Opening Balance Grants 1. Capital Expenditure

received (i) Works

(a) from Government (b) (i1) Fixed Assets

from other agencies (ii1)Other Assets
II. Fees (a) Laboratory Equipment

(b) Vehicles

(c) Furniture and Fixtures
(d) Scientific Instruments and Office

Appliances.

(e) Tools and Plant
I1l. Fines and Forfeitures IV. II. Revenue Expenditure
Interest on investments 'v'. A. Administrative
Miscellaneous Receipts (i) Pay of Officers

(ii) Pay of Establishment
V!. Miscellaneous Advances (iii)Allowance and Honoraria
VII. Deposits Total.....coeeveenenne. (iv) Leave Salary and Pension contributions.

(v) Contingent Expenditure

Madhya Pradesh Pollution Control Board, Bhopal
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(1) @) (3) 4)

Opening Balance Deduct Recoveries
B. (i) Board Laboratory
(i1) Charges to be paid to the Central Water Lab
oratory. C. Running and maintenance of
vehicles. D. Maintenance and Repairs
(1) Buildings and land Drainage including rents,
if any
(i) Works
(iii) Furniture and Fixtures
(iv) Scientific Instruments and Office
Appliances. (v) Tools and Plants
(vi) Temporary works (including maintenance
and repairs)
E. Fees to Consultants and Specialists
F. Law Charges
G. Miscellaneous
H Fees for Audit
3. Purchase
4. Miscellaneous
5. Advances
6. Deposits
Closing Balance

Chairman

Accounts Officer

Member Secretary

Madhya Pradesh Pollution Control Board, Bhopal
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State Board for Prevention and Control of Water Pollution Annual Statement of Account
Income and Expenditure Account for the year ended 3 I st March, 1997

(See Rule 30)

Expen- Details Total Total

Previous Year diture of Sub-  of Previous Year Income Total Total
head Major of Sub of
head -head Major Head
®) ©) (4) ©) (6) )
Rs. Rs. Rs Rs. Rs.

To
Revenue expenditure
(A) Administrative:
(i) Pay of Officers
(i1) Pay of establishment (iii)
Allowance and Honoraria

(iv) Leave salary and Pension
Contributions

(v) Board's Contribution to
the staff Provident Fund

(vi) Contingent expenditure
Deduct Recoveries

(B) Running expenses of Labora
tories :
(i) Main Laboratory

Madhya Pradesh Pollution Control Board, Bhopal

By

(I) Grants Received:
(a) From Government
(b) From other agencies

Less:

Amount untilised for Capital ex-
penditure

Net grant available for Revenue
expenditure

(II) Fees

(11I) Service Rental Charges
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(1) @ G @

) (6) (7)

®)

(i) Payment to be made to
Central Water Laboratory
(C) Running and Maintenance of
Vehicles
(D) Maintenance and Repairs:
(i) Buildings and Land
Drainage.
(i1) Works
(iii) Furniture and Fixtures
(iv) Scientific instruments
and office appliances
(v) Tools and plant
(E) Temporary works (including
Maintenance and Repairs) (F)
Fees to Consultants and Spe-
cialists.
(G) Law Charges
(H) Depreciation:
(i) Buildings
(ii) Laboratory Equipment (iii)
Vehicles
(iv) Furniture and Fixtures
(v) Scientific instruments
and office appliances

Madhya Pradesh Pollution Control Board, Bhopal

(IV) Fines and Forfeitures

(V) Interest on investments

(VI) Miscellaneous Receipts
(VII) Excess of expenditure
over income.
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@

G)

®)

(6)

(OIS

(vi) Tools and plants
(I) Miscellaneous:
(i) Write off of losses (as
per details in the state
ment attached).
(i1) Other miscellaneous ex-
penditure
(J) Fees for Audit
(K) Excess of Income over expen-
diture.

Accounts Officer

Madhya Pradesh Pollution Control Board, Bhopal

Member-Secretary

Chairman
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FORM VII
State Board for Prevention and Control of Water Pollution
Annual Statement of Accounts
Balance Sheet as at 31 st March; 197

(See Rule 30)
Capital and Liabilities Property and Assets
Previous Year De  Total Total of Previ
1 : revious Year De- Total of Total of
tlls  of  Major tails Sub- Major
head _head head head
(1) @ 03 “) () ©) (7N (®)
A. Capital Fund
(i) Grants received from Govern- Works
ment for Capital expenditure- (AS per Form VIII).
(a) Amount utilised up to Fixed Assets
31st March 197 (As per Form IX)

(b) Unutilised balance on
31 st March 197
i) Grant from other agencies for
capital expenditure:
(a) Amount utilised up to
3 Ist March 197
(b) Unutilised balance on
31 st March 197 (iii) Value of land
provided by
Govt. (per contra)

(a) Value of land provided by
Government (at cost) (b)
Buildings-Balance as per last
Balance sheet

Additions during the year

Less:

Depreciation during the year

Madhya Pradesh Pollution Control Board, Bhopal
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(1 2)

3)

“)

(5) 6 (N

(8)

B. Capital Receipts
C. (i) Deposits received for works
form outside bodies Deposits
Less Expenditure
(ii) Other Expenditure

D. Amount due:
(i) Purchase
(i1) Others

E. Excess of income over expenditure
(1) Up to 31st March 197

(i1) Add for the year
(ii1) Deduct-Excess of Expendi
ture over income.

Madhya Pradesh Pollution Control Board, Bhopal

3. Other Assets (As per Form IX)

(a) Laboratory Equipment as 'per
last Balance Sheet-additions
during the year.

Less:

Depreciation during the year

(b) Vehicles as per last balance
sheet
Additions during the year

Less :Depreciation during the year
Total.............
(c) Furniture and Fixture
As per limit Balance Sheet
Additions during the year
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(M

2

3)

“)

®) © O

®)

Madhya Pradesh Pollution Control Board, Bhopal

(d) Scientific Instruments and

Office Appliances As per last
Balance Sheet Additions during
the year

(e) Tools and Plants As
per last Balance Sheet

Additions during the year

Less: Depreciation during the year

Total...
Sundry Debtors
(1) Amount due from outside
bodies for expenditure in
curred
Expenditure
Less amount received

(i1) Other Sundry Debtors

Advances-

a) Miscellaneous Advances (b) Other
amount recoverable

Page 80 of 92



Water (Prevention & Control of Pollution) Madhya Pradesh, Rules 1975

) @) 3 @ &) ©® O 3)
Cash

(a) Notice/Short Term Deposits

(b) Cash at Bank
(c) Cash in had

(d) Cash in transit

Accounts Officer

Member-Secretary

Chairman

Madhya Pradesh Pollution Control Board, Bhopal
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FORM VIII

State Board for Prevention and Control of Water Pollution
Annual Statement of Accounts
Expenditure on Works as on 31st March, 1997
(Item-I-Assets of the Balance Sheet)

(See Rule 30)
S. No. Name of work Up to 31st March 197 During the year 197 Upto 31st March 197
Direct  Over- Total Direct Over- Total Direct Over- Total
Expen-  head Expen- expendi-  head Expen- expendi- head Expen-
diture Charges _diture ture Charges  diture ture Charges diture
) Q) 3) “ &) (6) @) ®) (€)) (10)  an
Total.....ccccoenennene

Accounts Officer

Member Secretary

Chairman

Madhya Pradesh Pollution Control Board, Bhopal
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FROM IX

State Board for Prevention and Control of Water Pollution

Annual Statement of Accounts
Fixed Assets as on 31st March 1997

(Ttem-2-Assets of the Balance Sheet) (Item 3 Assets of the Balance Sheet)

(See Rule 30)
Balance as Cumulative
. Additions Deprecia-  Sales or Balance Depre-
Particulars of  on . . . . L
S.No. during theTotal ~ tion during write off as ciation as
Assets 31 March . ,
19 year the year during the on 31st on 31st
year March 19 March 19
(D @ 3 4 (&) (6) (M ®) ©

Accounts Officer

Madhya Pradesh Pollution Control Board, Bhopal

Member Secretary

Chairman
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FORM X
REPORT BY THE STATE BOARD ANALYST
(Seerule31).
I hereby certify that I, (1) ...ccooevieieniiieies e State Board analyst

duly appointed under sub-section (3) of Section 53 of the Water (Prevention and Control of

analysis. The sample was in a condition fit for analysis reported below:
I further certify that I have analysed the aforementioned sample on (IV)
...................................... and declare the result of the analysis to be as follows:-

The condition of the seals. fastening and container on receipt was as follows :
Signed this ................co.eee day of ..o e, 19............
(Signature)
State Bank analyst.
Address
To

(I) Here \\rite the full name of the State Board analyst.
(IT) Here write the date of receipt of the sample.
(IIT) Here write the name of the Board or person or body of persons or
officer from whom the sample was received.
(IV) Here \\TTIte the date of analysis.
(V) Here \\rite the details of the analysis and refer to the met I) ad of
analysis. If the space is not adequate the details may be given on a separate sheet of paper.

Madhya Pradesh Pollution Control Board, Bhopal
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FORM XI
REPORT BY THE GOVERNMENT ANALYST
(See rule 32)
Report No.....oovvieiieiieee
Dated the ......ccccovevvveveieienee 19
I hereby certify that L (1)...cccceeveevrievieieieiienene Government analyst duly

appointed under sub-section" (2) of Section 53 of the Water (Prevention and Control of
Pollution) Act, 1974 (No.6 of 1974) received on the (II)
................... 19 from (IID) .. oeeeea
sample of for analysis. The samples was in a condi-
tion fit for analysis reported below:

I further certify that I have analysed the aforementioned sample. on (IV)
...................................................... and declare the result of the analysis to be' as

Signed this ......cccceeeeeeeireieienne. day of...coeeeiiee 19..eee.
(Signature)
(Government analyst).
Address
To

(I) Here write the full name of the Government analyst.

(IT) Here write the date of receipt of the sample.

(IIT) Here write the name of the Board or person or body of persons or
officer from whom the sample was received.

(IV) Here write the date of analysis.

(V) Here \\Tite the details Is of the analysis and refer to the method of
analysis. If the space is not adequate the details may be given on a separate
sheet of paper.

Madhya Pradesh Pollution Control Board, Bhopal
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FORM XII
STATE BOARD FOR THE PREVENTION AND CONTROL OF
WATER POLLUTION
Notice of intention to have sample analysed
(See rule 34)
To,
Take notice that it is intended to have analysed the sample of water/
sewage effluent/trade which is being taken today the .........................oc..
day of oo 19, from (I) cocoveeieieiee e

Name and designation of the
person who takes the sample.
(I) Here specify the stream, well, plant, vessel or place form where the
sample is taken.

To,
FORM XIII
STATE BOARD FOR PREVENTION AND CONTROL OF
WATER POLLUTION
Notice of Inspection
[See Rule 36(2)]

Chairman Member-Secretary
Shri

To,

Madhya Pradesh Pollution Control Board, Bhopal
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TAKE NOTICE that for the purpose of enquiry under section 25/26 the
following officers of the State Board, namely :

(1) Shri e

(1) SAIi .o

[GITOTIN] 11 PO

and the persons authorised by the Board to assist them shall inspect

the

(a) Water Works

(b) Sewage Works

(c) Waste treatment Plant (d)

Factory

(e) Disposal system

UY Any other parts thereof of pertaining thereto under management
control on date (8).......ccvevvevveeeereerieeeeeeeee e between .......coceeeeeen v.e hours
when all facilities requested by them for such inspection should be made
available to them on the site. Take Notice that refusal or denial to above stated
demand made under the functions of the State Board shall amount to obstruc-
tion punishable under section 42 of the Act.

By order of the Board

Member-Secretary

Copy t-o
Lo
2
K T
SCHEDULE 11
BUDGET AND ACCOUNT HEADS
[See rule 20(3)]
HEADS OF EXPENDITURE
1. Salaries

( 1) Pay of Officers

(2) Pay of Establishment and Contingent staff.

(3) Contribution of the Board towards employees provident fund.

2. Allowances.

(I) Dearness and Additional Dearness Allowances.

(2) Other allowances.

(3) Travelling allowance for officers only.

(4) Travelling allowance for non-officials of the Board (Members of
the Board. Experts. Special Committees, etc.).

3. Remuneration (Fees Etc.).

Madhya Pradesh Pollution Control Board, Bhopal
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(1) TO Members of the Board.

(2) To Legal Adviser.

4. Contingencies (Office Expenses).

(1) Rent, Rates and Taxes.

(2) Electric and Water Charges.

(3) Telephone Charges.

(4) Postal and telegrams charges.

(5) Furniture.

(6) Office equipment (Typewriters, Duplicators, cycle. clocks. etc.)

(7) Liveries.

(8) Stationery.

(9) Printing.

(10) Audit fees.

(11) Library books, Magazines. periodicals, etc.

(12) Advertising and publicity expenses.

(13) Court fees; prosecution expenditure.

(14) Purchase, Maintenance of Vehicles including P.O.L. charges etc.

(15) Miscellaneous.

5. Expenses in connection with setting up and maintenance of the
Board's laboratories.

6. Write off/Losses.
7. Pensions/Gratuities.
8. Suspense.
9. Other Charges.
10. Works (Petty construction).
11. Temporary loans and advances to employees.
(1) Festival advance.
(2) Car/Scooter and Cycle advance.
(3) Other advances.
12. Refunds.
( 1) Repayment of Loans.
(2) Repayment of Deposits.
ITEMS OF INCOME (RECEIPTYS)
(1) Grant from the State Government
(2) Grant from the Central Government.
(3) Subscriptions and donations.
(4) Application fees.
(5) Fines.
(6) Inspection and Licence/Consent. fees, etc.
(7) Refund (Repayment of advance given to employees).
(8) Interest or Bank Deposits.

Madhya Pradesh Pollution Control Board, Bhopal
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(9) Loans if any.
(10) Miscellaneous.

(See Rule 38)

FORM OF NOTICE
By registered post with
acknowledgement due

Notice under section 49 of the Water (Prevention and Control of
Pollution) Act, 1974.
Whereas an offence under the Water (Prevention and Control of Pollu

tion) Act, 1974, has been committed/is being committed by

(2) I/We hereby give notice of 60 days under section 40 of Water
(Prevention & Control of Pollution) Act, 1974 of my/our intention to file a
complaint in the court against...........coeceeevverieeninerieinere e for
violation of SECtion.........cccevvecvees cveieieieieee e of the Water (Prevention and
Control of Pollution) Act, 1974.

In support of my/our notice, I am/we are enclosing the following
document (s) as evidence of proof of violation of the Water (Prevention and
Control of Pollution) Act, 1974.

Place

Signature (S)

1. Inserted vide Notification No. F-5-11/32, dated 31-5-91.

Madhya Pradesh Pollution Control Board, Bhopal
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"SCHEDULE - II1"
(See rule 29)

STATE POLLUTION CONTROL BOARD

ANNUAL REPORT FOR THE FINANCIAL YEAR

Chapter -1
Chapter-2
Chapter-3

Chapter-4

Chapter-5
Chapter-6

Chapter-7
Chapter-8
Chapter-9
Chapter-10

Chapter-11

Chapter-11

Chapter-12
Chapter-13
Chapter-14

ANNEXURES:

Introduction

Constitution of the Board including changes therein:
Meeting of the Board with major decision taken
therein.

Committees constituted by the Board and their activi-
ties.

Monitoring Network for air, water and soil quality.
Present State of environment, environmental prob-
lems and countermeasure.

Environmental Research.

Environmental Training.

Environment Awareness and public participation.
Environmental Standards including time schedule for

their enforcement.
1. Prosecutions launched and convictions secured

for environmental pollution control.

Directions given for closure of polluting indus-
trial units.

Finance and accounts of the Board.

L.

Annual Plan of the following year.
Any other important matter dealt with by the State
Board.

1. Members of the Board

Organisation Chart

Staff strength including recruitment

Publications.

3
4,
5. Training Courses/Seminars/Workshops organised or attended. Consents
6 to establish Industries. operations and processess issued/refused.

7. Consents to operate Industries operations and processes. Issued/refused.”

Madhya Pradesh Pollution Control Board, Bhopal
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